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Item No.06:-          
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 

(Through Video Conference) 
 

Original Application No. 101 of 2022 (SZ)  
 
 

IN THE MATTER OF 

 
Green Society Coastal Corridor 
Nellore District 
 

        ...Applicant(s) 

Versus 

The MoEF&CC 
Rep. by its Director 
New Delhi and Ors. 

         ...Respondent(s) 
 

Date of hearing: 23.08.2023.  

 

CORAM:      

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 
For Applicant(s):  Mr. Kambhampati Ramesh Babu. 
  
For Respondent(s):   Mrs. Madhuri Donti Reddy for R2 to R10. 

M/s. Kanmani for R12. 

Mr. Kaushik represented 

Mr. Avinash Wadhwani for R13. 

Mr. Vaibhav for R14 & R15. 
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ORDER 

 
1. The reports of the Andhra Pradesh Pollution Control Board, 

SEIAA – Andhra Pradesh and the Department of Mines and 

Geology are filed.   

 

2. From the copies of the Environmental Clearances furnished and 

issued to Respondents No.11 to 13, it cannot be decided in which 

category the same is issued.   

 

3. Let a detailed report be filed by the SEIAA – Andhra Pradesh 

reporting any violation of the Environmental Clearance 

conditions and any excess mining being done by the private 

respondents.   

 

4. None of the private respondents viz., Respondents No.11 to 15 

has filed their report.   The learned counsel appearing for the 

respective private respondents seeks time to file their counter.   

 

5. Post the matter on 15.09.2023. 

 
 
Sd/-  

 Smt. Justice Pushpa Sathyanarayana, JM 
 
 

 Sd/- 
Dr. Satyagopal Korlapati, EM 

 
O.A. No.101/2022 (SZ) 
23rd August, 2023. Mn. 
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GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

 
EFS&T Department – Notify the A.P. Pollution Control Board, Vijayawada as the 
Monitoring Agency to monitor compliance with the terms and conditions of 
Environmental and CRZ Clearance (s) granted by the SEIAA and DEIAA - 
Notification - Orders - Issued. 

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (SEC.I) DEPARTMENT 

 G.O.MS.No. 120                                                       Dated: 01-11-2018.        
                      Read the following.  

From the Addl.PCCF (Central), MoEF&CC, GoI, Regional Office (South Eastern 
Zone), Chennai, Lr.F.No.DP/12.1/2016-17/ROSEZ/Mon.SEIAA & DEIAA/1458, Dt. 
12.09.2017. 

&&& 

ORDER:  

 The following notification shall be published in an Extraordinary issue of the 
Andhra Pradesh Gazette; Dated.01.11.2018. 

NOTIFICATION 

 In pursuance of the Ministry of Environment, Forests & Climate Change, 
Letter F.No.DP/12.1/2016-17/ROSEZ/Mon.SEIAA & DEIAA/1458, Dt. 12.09.2017, 
the Governor of Andhra Pradesh hereby notify the Andhra Pradesh Pollution Control 
Board, Vijayawada as the Monitoring Agency to monitor compliance with the terms 
and conditions of Environmental and CRZ Clearance (s) granted by the State level 
Environment Impact Assessment Authority  and District level Environment Impact 
Assessment Authority  of Andhra Pradesh, with immediate effect.  

2.      The Member Secretary, Andhra Pradesh Pollution Control Board shall take 
further necessary action in the matter accordingly. 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

                  G. ANANTHA RAMU 
PRINCIPAL SECRETARY TO GOVERNMENT 

 
To 
The Member Secretary, A.P. Pollution Control Board, Vijayawada 
The Member Secretary, SEIAA, O/o Andhra Pradesh Pollution Control Board 
All District Magistrate & Collectors in the State 
Copy to: 
The PS to  Minister for EFS&T 
The PS to Principal Secretary, EFS&T  
The Law (G) Department  
The MoEFS&CC, Regional Office (South Eastern Zone), 
  1st & 2nd Floor, HEPC Building No. 34, 
  Cathedral Garden Road, Nungam Bakkam, Chennai. 
 

//FORWARDED:: BY ORDER// 

SECTION OFFICER 
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY! IBRAiIMPAT AM

Letter No. 17870lD8-Ne ore/2023

From
V.G.Venkata Reddy,
Director of 14ines and Geology,
5'" & 6h Floor, 'B' Block,
Sri Anjaneya Towers,
Ibrahimpatnam, NTR District, A.p.

Sir,

Date.29.11.2023.

To
State Level Environment Impact
Assessment Authority (SEIAA),
Andhra Pradesh, i4inistry of Environment,
Forests & Climate Change, Govt. of India,
D.No.33-26-L4 o/2,
Near Sunrise Hospital, pushpa Hotel
Center, Chalamavari Street, Kasturibaipet,
Vijayawada - 520 010, A.p.

Sub: Mines and Quarries - NGT - The Hon,ble NGT, Chennai Order dated
23.OA.2023 in O.A.No.101 of 2O2Z -A _ Detailed report Submitted _

Regarding.

Ref: - 1. LetterNo.6lSEIAAlAp/cen/2O!6-244, dt.t7 .!7.2023 ftam
the Member Secretary, SEIAA,AP.

2. Div.M&GO, Gudur Letter No. 10L/NGI /2022, dt.2'.7t.ZO23.

I invite kind attention to ttre suojth&ana references cited. Through the
reference 1n cited, the Member Secretary, SEIAA, Ap while enclosing the tion,ble
NGT" Chennai order dated 23.08.2023 in O.A.No.1O1 of 2O2Z in the matter of
Green Society, Coastal Corridor Chintavaram Village, Chillakur l"tandal, SpSR
Nellore Vs Union of India Rep & Others against i egal Silica Sand mining and
requested to a detailed report on or before 30,11.2023 as the case is posted to
30.77.2023 at 10:30 A.M

Through the reference 2nd cited, the Divisional Mines and Geology Officer,
Gudur has reported that the Green Society, Coastal Corridor with Regd.
No.116/2021, C/o. Sri Dhanvi Weigh Bridge, Chintavaram Village, Chillakur Mandal,
SPSR Nellore District (now called Tirupati District), represented by its president Sri
B.Madan Kumar Reddy, S/o. Chandra Reddy, Celt No. 80745 17494, e-mait id:
greensocietynlr@gmail.com filed an O.A.No.101 of 2022, dated 24.Oa.2O22 by
admitting flfteen (15) Respondents. Wherein the Society particularly alleged against
four (4) leaseholders viz., i) Sri S.Krishna Reddy (1lth Respondent), ii) Sri y.Janaki
Rami Reddy (12th Respondent), iii) Sri D.Vinay Kumar Reddy (13th Respondent)
and iv) Sri Pathan Mahaboob Saheb that they committed violations for Silica Sand
in their mining leased areas. The Applicant Society prayed the Hon'ble NGT,
Chennai.

1. To direct the Respondent Nos.1 to 10 to inspect the mining leased areas
of the Respondent Nos. 11 to 13 and the mining leased areas situated in
Sy.No.256lP of Vellapalem Village, Chillakur Mandal, Tirupati District
along with the lands situated around the said mining leased areas with
reference to the N4ining Plans and Environmental Clearance.

2. To direct the Respondent Nos. 1 to 10 to verify and inspect the permits
obtained by the Respondent Nos. 14 and 15 and compare with the
mineral transported by them along with GPS tracking.

3. To pass appropriate orders for recovery of damages caused to the
Environment for the Respondent Nos. 11 to 15 by conducting illegal
mining operations in the mining leased areas of the Respondent Nos. 11
to 13and th€ mining leased areas situated in Sy.No.256/P of Vellapalem
Village, Chillakur Mandal, Tirupati Districtalong with the lands situated
around the said mining leased areas.
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4. To pass appropriate order or orders as this Hon,ble Tribunal deems fit
and proper in the circumstances of the case,

In this connection, it is submitted that a detailed report with chronological
events are herewith submitted for kind perusal.

. 1.Sri S.Krishna Reddy:-

. A mining lease for Silica Sand over an extent of L7.g4O Ha./ 44.33 Acres in
Sy.No.515/P of Ballavolu Village, Chillakur Mandal, Tirupati District
(erstwhile sPsR Nellore District) was granted in favour of dri s.Krishna
Reddy by the Government vide G.O,Ms.No.142, Industries & Commerce
(M-I) Depaftment, dated 30.03,2002 for a period of 20 years.

oThe Andhra Pradesh Pollution Control Board, Vijayawada vide Order No. N-
400/APPCBIZO-VJA/CFO/W&A/2022 issued Consent For Operation (CFO),
dated 22.07.2022, which is valid up to 30.07.2023

' o The same was executed by the then Assistant Director of Mines & Geology,
Nellore vide Proceedings No. 483/M1/1993, dated O2.OB.2OO3 for a peri-od
of 20 years i.e., from 31.07.2003 to 30.07.2023 and issued work order.

.The then Deputy Director of lvlines & Geology, Nellore approved the Mining
Plan vide Letter No. 62IMS/SS/NLR/2O22, dated OL.OZ.2O22, which is valid
up to 30.07.2023.

oThe State Environmental Impact Assessment Authority (SEIAA), Vijayawadaissued Environmental Clearance vide Oider- No.
SEIAA/APINLR/M[N/06/20L6/L27, dated 04.08.2016, which is vatid for a
period of 10 years (or) till the expiry date of the mine lease period issued
by the Government of A,P., whichever is earlier.

The Sub-Collector, Gudur vide Rc.BI, dated. 15.06.2019 has constituted a
team with the officials of Mines and Geology, Revenue, A,p. pollution
Control Board, Ground Water & Water Resource Department for conduct
joint inspection on all the Silica Sand mining leased areas in SpSR Nellore
District (now in Tirupati District). The above team have conducted Joint
Inspection on 22.O6.2019 on the Quarry Lease area held by the l1th
Respondent for Silica Sand over an extent of L7.949 Ha. in Sy. No. 515/p
of Ballavolu Village, Chillakur Mandal, SPSR Nellore District (now in
Tirupati District) and noticed the following the lapses at the quarry site.

(a) After measuring the pits, the excavated quantity of Silica Sand
is arrived 2,27,385 MT, whereas the lease holder had been obtained
despatch permits for a quantity of 5,69,769 MT as on date of the
inspection and concluded the variation quantity as 3,42,384 MT.

(b) The lessee excavated the mineral beyond 2.5 Mts, effecting the
ground water regime of the area.

(c) The lessee has not developed the Green Belt in the leased area as per
Environmental conditions.
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. .Accordingry, the then Assistant Director of Mines and Georogy, Nefiore hasissued Demand Notice No. 4B3L/M2/1993, dated. 13.09.2019 to tfr6'teaie notaerfor payment of Normal .Seigniorage Fee Rs.2,56,78,800/_, llai[ei vaf reofRs.L7,lL,92,O0O/-, penalty of Rs.5,00,000/_iotitting'"'n irornt ofRs.19,73,70,800/- for illegal excavation and iransportution of silica sand for aquantity of 3,45,384 MT underRule-26(1) & 34(1) of Andhra praaesrr rqinol Mineralconcession Rules, 1966.Aggrieved by'd'emand notice, the tease notaer-iras firedrevision application before the Government under Rule-35 or nnonra piaaesir lutino.Mineral concession Rures, 1966. In order to dispose-off the revision appircilion, tn"Revision Authority had been conducted personal hearing on 22.07.2oii, inJ auringthe hearing the Revision Authority has observed that t-he 11th respondeni r,u, notconducted mining operations as per approved Mining plan/S.ir"r" 'ind 
true

accounts for their leased area. After. hearing the arguments from the both sides, theRevision Authority allowed. the revision application of the lease holder sublect topayment of Rs.98,68,540/- for irregularities noticed and remaining aemanaeaamount of Rs.lB,7S,02,260l- waived-off vide Governm6nt Memo
No.9267 / M.l(2) / 2ozr, Ind ustries & com merce Depaft ment dated : oB. 1 2. 202 1,

In pursuance of above order, the rease horder has paid an amount of Rs.
98,68,5401- vide Challan No.51319359882021, dated: L4.L2.ZO2L.

As per the records sri s.Krishna Reddy obtained dispatch permits for
transportation of silica sand from his quarry lease area.

st.
No. Year Silica Sand permits obtained

in MTs
1 2003-04 0
2 2004-05 0
3 200s-06 1000
4 2006-07 L428O
5 2007-08

2008-09 17850
7 2009-10 19905
8 2010-11 31460

20tt-L2 42420
10. 20L2-L3 264L6
11. 20L3-t4 38690
L2, 20t4-15 22t95
13. 2015- 16 2L226
L4. 20t6-t7 57400
15. 20L7-t8 115830
16. 2018-19 Lt8202
L7. 20t9-20 45400
18. 2020-2L 0
19. 2021-22 86500
20. 2022-23 537095
2L. 2023-24 (Up to 28.11.2023) 106505

TOTAL t3,20,644

2. Sri Y.Janaki Rami Reddy: -

o A mining lease for Silica sand over an extent of 20.L46 Ha.1A.49.78 Cts.
in Sy.No.695/6, 695/98, 695/108, 695/tL, 695/L3, 695/t4, 695/L6,
695/17, 695lLB & 695/19 of Momidi Village, Chillakur Mandal, Tirupati
District (erstwhile SPSR Nellore District) was granted by Government vide
G.O.Ms.No.323, Industries & Commerce (M-I) Department, dated
25,O7.2OO2 in favour of Sri Y.Janakirami Reddy for a period of 20 years.

18170
6.

o
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3. The same was executed and issued work orders by the then Assistant
Director of Mines & Geology, Nellore vide proceedings No. 3146/M/2OO2,
dated 19.09.2002for a period of 20 years i.e., irom 02.09.2002 to
07.o9.2022.

4. Sri Y.Janakirami Reddy has filed lstrenewal application on 16.08.2021,
within the stipulated period as per Rute-12(SXh)(xi) of Andhra pradesh
Minor Minerals Concession Rules, 1966.Hence, as per the existing rules the
quarry lease period deemed to be extended up to 31.03.2023.

5. The then Deputy Director of Mines & Geology, Nellore approved the lvtining
Plan vide Letter No. 394/MS/SS/NLR/2022, dated 23.03.2022, which i;
valid up to OL.Og.2022.

6. The State Environmental Impact Assessment Authority (SEIAA),
Vijayawada issued Environmental Ctearance vide Order No. SEIAA/AP/VSi:
77312075, dated 31.10.2016, \,,i hich is vatid up to 01.09.2022.

7. The.subj-ect lease is also having Consent For Operation (CFO) issued by the
Andhra Pradesh Pollution Control Board, Vijayawada vide'Order No. N_
259 / APPCB / zO -V ) N CFO I W &A/ 2022, dated 06. 03. 2022, wh ich is val id up to
o1.09.2022.

The Sub-Collector, Gudur vide Rc.BI, dated. 15.06.2019 has constituted
team with the officials of Mines and ceology, Revenue, A.p pollution
Control Board, Ground Water & Water Resource Department for conduct
joint inspection all the Silica Sand mining l€ased areas in SPSR Nellore
District (now in Tirupati District). The above team has conducted Joint
Inspection on 15.11.2019 on the euarry Lease area held by Sri y. lanaki
Rami Reddy for Silica Sand over an extent of 20.746 Ha. in Sy. No.
69516, 695/98, etc., of Momidi Vittage, Chi akur Mandat, SpSR Ne ore
District (now in Tirupati District) and noticed the foltowing the lapses at
the quarry site.

B

(b) No precautions are taken to protect
courses/resources in vicinity of the leased area.

(a) After measuring the pits, the excavated quantity of Silica Sand is
arrived to 7,49,944.35 MT, whereas the lease holder had been
obtained despatch permits for a quantity of 7,29,995_9 MT as on
date of inspection and concluded the variation quantity as
20,058.45 [4T.

Natural Water

(c) The lessee has not developed the Green Belt in the leased area as
per Environmental conditions.

Accordingly, the then Assistant Director of Mines and Geology, Nellore
(Respondent No. 9) has issued Demand Notice No. 3746/M/2OO2, dated.
22.01.2020 to the 12th Respondent for payment of Normal Seigniorage Fee Rs.
!5,04,3841-, Market Value of Rs. 1,00,29,225l-, Penalty of Rs. 5,00,000/- totaltng
an amount of Rs. 1,20,33,609/- for illegal excavation and transportation of Silica
Sand for a quantity of 20,058.45 MT underRule-26(1) & 34(1) of Andhra pradesh
Minor Mineral Concession Rules, 1966.

Aggrieved by the demand notice, the lease holder has filed revision
application before the Government under Rule-35 of Andhra Pradesh lvlinor Mineral
Concession Rules, 1966, In order to dispose of the revision application, the revision
authority had been conducted personal hearing on 79.04.2027.
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.. ffter hearing the arguments from the both sides, the Revision Authority
allow_ed the revision application of the lease holder subllct 

-to 
luyr*nt orRs.15,04,384/- towards lgrlq] . Seigniorage Fee and ttre iemaininf temanaea

9mo_qnJ of Rs.1,00,29,225/- waived-off vide Governm6nt MemoNo.5066/M.I(1)/2o2o, of Industries & commerce Department dated: 2g.o4.zozl.
In pursuance of above order, the rease horder has paid an amount of Rs.L5,04,384/- vide chattan Nos. (1)51043es078202r, dated: 06.05.20i1 of Rs.7,00,0O0/- &(2) 5104528528202L, dated: 07.05.2021 of Rs. A,O+,ZA+1-.

As per the records, the lease holder had been obtained dispatch permits fortransportation of silica sand from his quarry lease to a quantity or s,o+jarz rvr a,
on 01,09.2022 (till the end of the lease period). Later permits we.e'noi issued so
fa r.

//s11

st.
No, Year Silica Sand permits obtained

in MTs
1 2002-03 0
2 2003-o4 7500
3 2004-05 11300
4 2005-06 15000

2006-07 23420
6 26755
7 2008-09 23L20

2009-10 63750
9 2010-11 68500
10. 20Lt-12 4t4ao
11. 2012-L3 32692
t2. 20t3-L4 6t491
13. 2014-t5 60998
t4. 2015-16 42300

20L6-t7 40100
16. 20t7-LB 60650
t7. 2018-19 88128
18. 20t9-20 75400
19. 2020-2L 47200
20. 202L-22 88128
2t. 2022-23 86900
22. 2023-24 ( Up to 28.11.2023) 0

TOTAL 9,64,8L2

1: Sri D.Vinay Kumar Reddy: -

9. It is submitted that, the Director of Mines & Geology, Ibrahimpatnam vide
Proceedings No.19734lR3-U2OO3, dated19.04.2017 has granted a quarry
lease for Silica Sand over an extent of 4.366 Ha./A.10.79cts. in
Sy.No.553/2, 555/2, 56512 & 568/2 of Ballavolu Village, Chillakur Mandal,
Tirupati District (erstwhile SPSR Nellore District) for a period of 20 years in
favour of Sri D.Vinay Kumar Reddy,

10. Further, the same was executed and issued work orders by the then
Assistant Director of Mines & Geology, Nellore vide Proceedings No.
2446/QJ2003, dated 10.05.20L7 for a period of 20 years i.e., from
LO.05.2017 to 09.05.2037.

11. Further, the then Deputy Director of Mines & Geology, Guntur has
approved the Mining Plan vide Letter No. 4950/MMP/NLR/2016, dated
06.02.2OL7, which is valid up to 3L.03,2022. Soon after the completion
period mentioned in the Approved Mining Plan, the then Deputy Director of
Mines & Geology, Nellore has approved the Scheme of Mining for two years
vide Letter No. 1910/MS/Silica Sand/ NLR/2022, dated 30.01,2023 for the
periods 2022-23 & 2023-24.

5.
2007-08

8.

15.
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r2 . Further, the State Environmental Impact Assessment Authority
(SEIAA), Vijayawada issued Environmental Clearance vide Order No.
SEIAA,/APINLR/MIN /0912077 1448-1731, dated : 15.10.2018, which is vatid
for a period of 7 years i.e., up to 74.7O.2025.

13: Further, the subject lease is also having Consent For Operation (CFO)
issued by the Andhra Pradesh pollution Control Board, Vijayawada vide
Order No. N-563/APPCB/ZO-VJAICFE&CFO/RED/2018, dated 26.12.2OLa,
whjch is valid up to 30.11.2023.

14.Further, the Sub-Collector, Gudur vide Rc.BI, dated. 15.06.2019 has
constituted team with the officials of Mines and Geology, Revenue, A.p.
Pollution Control Board, Ground Water & Water Resource Department for
conduct joint inspection all the Silica Sand mining leased areas in SPSR
Nellore District (now in Tirupati District). The above team has conducted
Joint Inspection on 14.11.2019 on the euarry Lease aTea held by Sri D.
Vinay Kumar Reddy for Silica Sand over an extent of 4.366 Ha. in Sy. No.
553/2, 555/2, 565/2 A 568/2 of Ba avolu Vi age, Chi akur Mandal, SPSR
Nellore District (now in Tirupati District) and noticed the following the
lapses at the quarry site.

(a) After measuring the pits, the excavated quantity of Silica Sand is
arrived to f5,943.42 MT, whereas the lease holder had been
obtained despatch permits for a quantity of 16,734 MT and
concluded the variation quantity as 790.58 MT.

(b) No precautions are taken to protect Natural Water courses/resources
in vicinity of the leased area.

(c) The lessee not developed the Green Belt in the leased area as per
Environmental conditions.

Accordingly, the then Assistant Director of Mines and Geology, Nellore has
issued Demand Notice No. 24461Q/2O03, dated. 20.01.2020 to the lease holder for
payment of Normal Seigniorage Fee Rs.59,293.50/-, Market Value of Rs. 3,95,290/-
, Penalty of Rs.5,00,000/- totaling an amount of Rs.9,54,584/- for the illegal
excavation and transportation of Silica Sand for a quantity of 790.59 MT under
Rule-26(1) & 34(1) of Andhra Pradesh Minor Mineral Concession Rules, 1966.

Aggrieved by the demand notice, the lease holder has filed Writ petition
No. 24531 of 2020 before the Hon'ble High Court of Andhra pradesh. The Hon,ble
High Court of Andhra Pradesh while disposing the Writ petition at admission stage
delivered the following orders that "leaving it open for the petitioner herein to
prefer statutory appeal before the Director of Mines and Geology within a period of
two (2) weeks from the date of receipt of a copy of this Order against the demand
notice, dated 2O.OL.2020, which is impugned in the present writ petition. If any
such appeal is filed within the time stipulated, the same may be considered and
appropriate orders be passed strictly in accordance with law after giving opportunity
of hearing to the petitioner herein. It is also made clear that for a period of four (4)
weeks from today no co€rcive action pursuant to the impugned demand notice shall
be taken against the petitioner herein.

Accordingly, th€ lease holder has filed Appeal petition against the Demand
Notice No. 2446/Q/2OO3, dated. 20.01.2020 before the Director of llines and
Geology, Ibrahimpatnam. In order to dispose of the Appeal petition, the Director of
Mines and Geology, Ibrahimpatnam has given hearing date on 05.05.2022, but the
lease holder did not attend the appeal hearing on said date. No orders have been
received in this regard so far.
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As per the records the lease holder had obtained dispatch permits for

transportation of Silica Sand from his quarry lease since inception of quarry lease
as follows:

sl.
No.

Year Silica Sand permits obtained
(in MTs)

1 20t7-L8
2 2018-19 0

20t9-20 33083
4 2020-2L 26000
5 202L-22

2022-23 33225
2023-24 ( As on 28.L1.2023) 53225

TOTAL t,75,906

2, Sri Patan Mahaboob Saheb: -

.A mining lease for Silica Sand over an extent of 9.2O7 Ha. in Sy.No.256/P of
Vellapalem Village, Chillakur Mandal, Tirupatl District (erstwhile SPSR
Nellore District) was granted by the Government vide G.O.Ms.No.429,
Industries & Commerce (M.1), Department dated .28 .10.2002 in favour of
Sri Patan Mahaboob Saheb for a period of 20 years.

oThe same was executed by the then Assistant Director of Mines and Geology,
Nellore vide Proceedings No.3595/M/1994, dt.29.O8.2003 w.e.f. 29.08.2003
to 28.08.2023.

As per the records the lease holder had obtained dispatch permits for
transportation of Silica Sand from his quarry lease since inception of quarry
lease as follows:

sl.
No.

Year
Silica Sand permits obtained

(in MTs)

1 2002-03 0

2 4000
3 2004-05 12000

2005-06 12400
5 18100

2007-08 36550
7 2008-09 280s0
B 2009-10 5950

2010- 11 6800
10. 236t5
11. 2012-13 89IL7
t2. 20t3-L4 0

13. 2014-L5 0

14. 2015-16 8300
15. 20t6-L7 10100
16. 20t7-t8 0

17. 2018-19 0

18. 2019-20 0
2020-21 0

0

3.

30373
6.
7.

e The Director of Mines & Geology, Ibrahimpatnam vide D.Dis. Proceedings
No.3789087/D8/2020, dated 22.O7.2022 has determined the said quarry
lease for non-obtaining of Environmental Clearance and Consent for
Operation (CFO) from the competent authorities under Rule-12(sXhXxii) of

. Andhra Pradesh Minor Mineral Concession Rules, 1966. As such there is no

Quarry Lease in this area.

2003-04

4.
2006-07

6.

9.
20tt-12

19.
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This is submitted for information and further necessary action.

Encl: Report of the Div.M&GO, Gudur.
Yours faithfully,

sd/-v.G.vENKATA REDDY
DIRECTOR OF MINES & GEOLOGY

/lAttested//

,##:H#: 0

sl.
No. Year Silica Sand permits obtained

(in MTs)

20. 202L-22 0
2L 2022-23 0

TOTAL 2,54,992
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To
Sri D.V. Ranga Kumar, M.Sc., The Director of Mines & Geologr,
Divisional Mines & Geologr Officer, Ibrahimpatnam.
Gudur, Tirupati District.

Letter No. lOl/NGTl2ol22, Datedz 28-ll-2023.
Sir,

Sub:- Mines &Quarries-NGT Case - Office of the Divisional Mines &
GeoloSr office, Gudur, Tirupati District -The Hon'ble NGT,

chennai order dated 23.08.2023 in O.A.No.101 0f 2022 -A
detailed report called for - Submitted - Reg.

Ref: - Memo No. l7S7OlD8-Nellore/NGT/2023, dated 27.11.2023 of
the Director of Mines & Geologr, Ibrahimpatnam.

*****

I invite kind attention to the subject and reference cited and submit that,
through the reference cited the Director of Mines & Geologr, Ibrahimpatnam
while enclosing the order copy of Hon'ble NGT, Chennai to SEIAA, A.P and

directed this office to furnish a detailed report on the O.A.No. 101 of 2022 on or

before 28.11.2023.

Further, it is submitted that, the Green Society, Coastal Corridor with
Regd. No.116/2O2L, Clo. Sri Dhanvi Weigh Bridge, Chintavaram Village,

Chillakur Mandal, SPSR Nellore District (now called Tirupati District),
represented by its President Sri B.Madan Kumar Reddy, S/o. Chandra Reddy,

Cell No. 8O745 17494, e-mail id: greensocietynh@gmail.com filed an

O.A.No.101 of 2022, dated 24.08.2022 by admitting fifteen (15) Respondents.

Wherein the Society particularly alleged against four (4) leaseholders viz., i) Sri

S.Krishna Reddy (1l,t Respondent), ii) Sri Y.Janaki Rami Reddy (12'tl

Respondent), iii) Sri D.Vinay Kumar Reddy (13th Respondent) and iv) Sri Pathan

Mahaboob Saheb that they committed violations for Silica Sand in their mining
leased areas. The Applicant Society prayed the Hon'ble NGT, Chennai.

1.To direct the Respondent Nos.1 to 10 to inspect the mining leased

areas of the Respondent Nos. 11 to 13 and the mining leased areas

situated in Sy.No.256lP of Vellapalem Village, Chillakur Mandal,
Tirupati District along with the lands situated around the said

mining leased areas with reference to the Mining Plans and

Environmental Clearance.

2.To direct the Respondent Nos. 1 to 10 to verify and inspect the
permits obtained by the Respondent Nos. 14 and 15 and compare
with the mineral transported by them along with GPS tracking.

3. To pass appropriate orders for recovery of damages caused to the
Environment for the Respondent Nos. 11 to 15 by conducting illegal
mining operations in the mining leased areas of the Respondent
Nos. 11 to 13and the mining leased areas situated in Sy.No.256lP of
Vellapalem Village, Chillakur Mandal, Tirupati Districtalong with the
lands situated around the said mining leased areas.

4.To pass appropriate order or orders as this Hon'ble Tribunal deems
fit and proper in the circumstances of the case.

In this connection, it is submitted that a detailed report with chronological
events areherewith submitted for kind perusal.

1.
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1. Sri S.Krishna Reddy:-

o A mining lease for Silica Sand over an extent of 17.940 Ha.l 44.33 Acres in
Sy.No.515/P of Ballavolu Village, Chillakur Mandal, Tirupati District (erstwhile
SPSR Nellore District) was granted in favour of Sri S.Krishna Reddy by the
Government vide G.O.Ms.No.I42, Industries & Commerce (M-I) Department,
dated 3O.03.2OO2 for a period of 20 years.

o The same was executed by the then Assistant Director of Mines & Geologz,
Nellore vide Proceedings No.483/Mll1993, dated O2.O8.2O03 for a period of 20
years i.e., from 31.o7.2oo3 to 3o.o7.2023 and issued work order.

o The then Deputy Director of Mines & Geologr, Nellore approved the Mining plan
vide Letter No. 62lMSISS/NLR/2022, dated O1.O2.2O22, wttich is valid up to
30.07 .2023.

o The State Environmental Impact Assessment Authority (SEIAA), Vijayawada
issued Environmental clearance vide order No.
SEIAA/AP/NLR/MINl06l2016l727, dated 04.08.2016, which is valid for a
period of 10 years (or) till the expiry date of the mine lease period issued by the
Government of A.P., whichever is earlier.

o The Andhra Pradesh Pollution Control Board, Vijayawada vide Order No. N-
4OOIAPPCBIZO-VJAICFO/W\A|2O22 issued Consent For Operation (CFO),
dated 22.O7.2022, whrich is valid up to 30.OT.2023.

o The Sub-Collector, Gudur vide Rc.BI, dated. 15.06.2019 has constituted a
team with the officials of Mines and Geologr, Revenue, A.P. pollution Control
Board, Ground Water & Water Resource Department for conduct joint
inspection on all the Silica Sand mining leased areas in SpSR Nellore District
(now in Tirupati District). The above team have conducted Joint Inspection on
22.06-20 19 on the Quarry Lease area held by the 11tr' Respondent for Silica
Sand over an extent of L7.949 Ha. in Sy. No. 515/P of Ballavolu Village,
Chillakur Mandal, SPSR Nellore District (now in Tirupati District) and noticed
the following the lapses at the quarry site.

(a)After measuring the pits, the excavated quantity of Silica Sand is arrived
2,27,385 MT, whereas the lease holder had been obtained despatch permits
for a quantity of 5,69,769 MT as on date of the inspection and concluded
the variation quantity as 3,42,284 MT.

(b) The lessee excavated the mineral beyond 2.5 Mts, effecting the ground
water regime of the area.

(c) The lessee has not developed the Green Belt in the leased area as per
Environmental conditions.

Accordingly, the then Assistant Director of Mines and Geologr, Nellore has
issued Demand Notice No.48311M211993, dated. 13.09.2019 to the lease holder for
payment of Normal Seigniorage Fee Rs.2,56,78,g00/-, Market Value
ofRs.17,l7,92,OOOl-, Penalty of Rs.5,00,000/-totalling an amount of Rs.19,73 ,TO,8OOl-
for illegal excavation and transportation of Silica Sand for a quantity of 3,45,384 MT
underRule-26(l) & 34(1) of Andhra Pradesh Minor Mineral Concession Rules,
1966.Aggrieved by demand notice, the lease holder has filed revision application before
the Government under Rule-35 of Andhra Pradesh Minor Mineral Concession Rules,
1966. In order to dispose-off the revision application, the Revision Authority had been
conducted personal hearing on 22.07.2021, and during the hearing the Revision
Authority has observed that the 1lth respondent has not conducted mining operations
as per approved Mining PlanlScheme and true accounts for their leased area. After

2
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hearing the arguments from the both sides, the Revision Authority allowed the revision
application of the lease holder subject to payment of Rs.98,68,54O1- for irregularities
noticed and remaining demanded amount of Rs.18,75,02,2601- waived-off vide
Government Memo No.9267 lM.l(2ll2O2L, Industries & Commerce Department dated:
08.t2.202t .

In pursuance of above order, the lease holder has paid an amount of Rs.

98,68,54Ol- vide Challan No.513 19359882021, dated: 14.I2.2O21.

As per the records of this office Sri S.Krishna Reddy obtained despatch permits
for transportation of silica sand from his quarry lease area.

sl.
No.

Year Silica Sand permits obtained
(in MTs)

1 2003-o4 o
2 2004-o5 0
-c 2005-06 1000
4 2006-07 14280
5 2007 -o8 18170
6 2008-09 17850
7 2009- 10 19905
8 2010-11 3 1460
9 2011.-12 42420

2012-13 264t6
11 20t3-r4 38690
12. 20t4-t5 22t95
13 2015-16 2t226
1,4. 2016-17 57400
15. 2017 -18 1 15830
16. 2078-19 t18202
t7 2019-20 45400
18 2020-2r 0

2027-22 86500
20 2022-23 537095
2l 2023-24 (Up to 28.1r.20231

TOTAL 13,2O,644

2. Sri Y.Janaki Rami Reddy: -

.A mining lease for Silica Sand over an extent of 20.146 Ha.1A.49.78 Cts. in
Sy.No.695l 6, 695 l98, 6951 lOB, 6951 ll, 695 I 13, 6951 14, 695 I 16, 6951 17,

695118 & 695119 of Momidi Village, Chillakur Mandal, Tirupati District
(erstwhile SPSR Nellore District) was granted by Government vide
G.O.Ms.No.323,lndustries & Commerce (M-l) Department, dated 25.O7.2002 in
favour of Sri Y.Janakirami Reddy for a period of 20 years.

. The same was executed and issued work orders by the then Assistant Director
of Mines & Geologz, Nellore vide Proceedings No. 3l46lMl2OO2, dated
19 .O9 .2oo2for a period of 20 years i.e., from O2.O9 .2OO2 to Ol.O9 .2022.

o Sri Y.Janakirami Reddy has filed l"trenewal application on 16.08.2021, within
the stipulated period as per Rule-12(5)(h)(xi) of Andhra Pradesh Minor Minerals
Concession Rules, l966.Hence, as per the existing rules the quarry lease period
deemed to be extended up to 31.03.2023.

o The then Deputy Director of Mines & Geologr, Nellore approved the Mining PIan
vide Letter No. 394lMSlSS/NLR/2022, dated 23.O3.2022, whrch is valid up to
ot .o9 .2022.

3
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. The State Environmental Impact Assessment Authority (SEIAA), Vijayawada
issued Environmental Clearance vide Order No. SEIAA/AP lVSp-1T3l2OlS,
dated 31.10.2016, which is valid up to Ot.O9.2022.

. The subject iease is also having consent For operation (cFo) issued by the
Andhra Pradesh Pollution Control Board, Vijayawada vide Order No. N-
259 IAPPCBIZO-VJA/CFO/weAl2O22dated 06.03.2022, wlnich is valid up to
ot.o9.2022.

The Sub-Collector, Gudur vide Rc.BI, dated. 15.06.2019 has constituted team
with the officiais of Mines and Geologz, Revenue, A.p poilution Control Board,
Ground water & water Resource Department for conduct joint inspection ail
the Silica sand mining leased areas in SPSR Nellore District (now in Tirupati
District). The above team has conducted Joint Inspection on 15.11.2o19 on the
Quarry Lease area held by Sri Y. Janaki Rami Reddy for Silica Sand over an
extent of 20.146 Ha. in Sy. No. 69516, 695198, etc., of Momidi Village,
chillakur Mandal, sPSR Nellore District (now in Tirupati District) and noticed
the following the lapses at the quarry site.

(a) After measuring the pits, the excavated quantity of Siiica sand is arrived
to 7,49,944.35 MT, whereas the lease holder had been obtained despatch
permits for a quantity of 7,29,aa5.9 MT as on date of inspection and
concluded the variation quantity as 20,058.45 MT.

(b) No precautions are taken to protect Natural water courses/resources in
vicinity of the leased area.

(c) The lessee has not developed the Green Belt in the leased area as per
Environmental conditions.

Accordingly, the then Assistant Director of Mines and Geologz, Nellore
(Respondent No. 9) has issued Demand Notice No. 3146/M/2002, dated. 22.or.2o2o to
the 12th Respondent for payment of Normal Seigniorage Fee Rs. lS,O4,3g4 l-, Market
Value of Rs. 1,00,29,2251-, Penalty of Rs. 5,0O,OOO/- totaling an amount of Rs.
1,2o,33,609 l- for illegal excavation and transportation of Silica sand for a quantity of
20,058.45 MT underRule-26(11 & 34(1) of Andhra pradesh Minor Mineral concession
Rules, 1966.

Aggrieved by the demand notice, the lease holder has filed revision application
before the Government under Rule-35 of Andhra Pradesh Minor Mineral Concession
Ru1es, 1966. In order to dispose of the revision application, the revision authority had
been conducted personal hearing on 79.O4.2021.

After hearing the arguments from the both sides, the Revision Authority allowed
the revision application of the lease holder subject to payment of Rs. 15,o4,3g4/-
towards Normal Seigniorage Fee and the remaining demanded amount of
Rs. 1,00,29,225/- waived-off vide Government Memo No.5066/M.I( l)l2o2o, of Industries
& Commerce Department dated: 28.04.2021.

In pursuance of above order, the lease holder has paid an amount of Rs.
15,O4,384 l- vide Challan Nos. (1)51043850782021, dated: 06.05.2021 of Rs.
7,00,O0O/- & (2) 51045285282021, dated: 07.05.2021 of Rs. 8,04,3841-.

4

As per the records of this of{ice, the lease holder had been obtained despatch
permits for transportation of Silica Sand from his quarry lease to a quantity of 9,64,812
MT as on O1.O9.2022 (ti11 the end of the lease period). Later permits were not issued so
far.
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sl.
No.

Year Silica Sand permits obtained
(in MTsf

1 2002-o3 o
2 2003-o4 7500
-J 2004-o5 1 1300
4 2005-06 15000
5 2006-07 23420
6 2007 -o8 26755
7 23r20
8 2009- 10 63750
9 2010-11 68500
10. 20tl-t2 4t480
11. 2012-t3 32692
L2. 2013-74 6t49t
13. 2014-t5 60998
14. 2015-t6 42300
15. 20t6-t7 40 100
t6. 2017-18 60650
77. 2018-L9 88 128
18. 2019-20 75400
t9. 2020-2r 47200
20. 2027-22 88128
21. 2022-23 86900
oo 2023-24 ( Up to 28.11.2023) 0

TOTAL 9164,812

3. Sri D.Vinay Kumar Reddy: -

o It is submitted that, the Director of Mines & Geologr, Ibrahimpatnam vide
Proceedings No. 197 34 lR3-1, I 2OO3, dated 19 .O4.2O 17 has granted a quarry lease
for Silica Sand over an extent of 4.366Ha.1A.10.79Cts. in Sy.No.55312,55512,
56512 & 56812 of Ballavolu Village, Chillakur Mandal, Tirupati District
(erstwhile SPSR Nellore District) for a period of 20 years in favour of Sri D.Vinay
Kumar Reddy.

o Further, the same was executed and issued work orders by the then Assistant
Director of Mines & Geologr, Nellore vide Proceedings No. 2446lQl2OO3, dated
10.05.20 77 for a period of 20 years i.e., from 10.05.20 L7 to 09.O5.2037 .

o Further, the then Deputy Director of Mines & Geologr, Guntur has approved the
Mining Plan vide Letter No. 4950/MMP/NLRI2016, dated 06.02.2017, which is
valid up to 31.03.2022. Soon after the completion period mentioned in the
Approved Mining Plan, the then Deputy Director of Mines & Geologr, Nellore has
approved the Scheme of Mining for two years vide Letter No. lglolMS/Silica
Sand/ NLR/2022, dated 30.01 .2023 for the periods 2022-23 &, 2023-24.

o Further, the State Environmental Impact Assessment Authority (SEIAA),
Vijayawada issued Environmental Clearance vide Order No.
SEIAA/AP/NLR/MIN/09/2017 1448-1131, dated: 15.10.2018, which is valid for
a period of 7 years i.e., up to 14.1O.2025.

o Further, the subject lease is also having Consent For Operation (CFO) issued by
the Andhra Pradesh Pollution Control Board, Vijayawada vide Order No. N-

563/APPCB I ZO-VJAICFE&CFO/RED/ 2018, dated 26.12.2018, which is valid
up to 30.11 .2023.

Further, the Sub-Collector, Gudur vide Rc.BI, dated. 15.06.2019 has
constituted team with the officials of Mines and Geologr, Revenue, A.P.

5
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Pollution Control Board, Ground Water & Water Resource Department for
conduct joint inspection all the Silica Sand mining leased areas in SPSR

Nellore District (now in Tirupati District). The above team has conducted Joint
Inspection on l4.ll.2ol9 on the Quarry Lease area held by Sri D. Vinay
Kumar Reddy for Silica Sand over an extent of 4.366 Ha. in Sy. No. 55312,
55512,56512 &,56812 of Ballavolu Village, Chillakur Mandal, SPSR Nellore
District (now in Tirupati District) and noticed the following the lapses at the
quarry site.

(a) After measuring the pits, the excavated quantity of Silica Sand is arrived
to 15,943.42 MT, whereas the lease holder had been obtained despatch
permits for a quantity of 16,734 MT and concluded the variation quantity
as 790.58 MT.

(b) No precautions are taken to protect Natural Water courses/resources in
vicinity of the leased area.

(c) The lessee not developed the Green Belt in the leased area as per
Environmental conditions.

Accordingly, the then Assistant Director of Mines and Geolory, Nellore has
issued Demand Notice No. 2446lQl2OO3, dated. 20.01.2O2O to the lease holder for
payment of Normal Seigniorage Fee Rs.59,293.50/-, Market Value of Rs. 3,95,290f -,

Penalty of Rs.5,00,000/- totalling an amount of Rs.9,54,5841- for the illegal excavation
and transportation of Silica Sand for a quantity of 790.58 MT under Rule-26(1) & 34(1)
of Andhra Pradesh Minor Mineral Concession Rules, 1966.

Aggrieved by the demand notice, the lease holder has filed Writ Petition No.

24531 of 2O2O before the Hon'ble High Court of Andhra Pradesh. The Hon'ble High
Court of Andhra Pradesh while disposing the Writ Petition at admission stage delivered
the following orders that "leaving it open for the petitioner herein to prefer statutory
appeal before the Director of Mines and Geologr within a period of two (2) weeks from
the date of receipt of a copy of this Order against the demand notice, dated 20.Ol.2O2O,
which is impugned in the present writ petition. If any such appeal is filed within the
time stipulated, the same may be considered and appropriate orders be passed strictly
in accordance with law after giving opportunity of hearing to the petitioner herein. It is
also made clear that for a period of four (4) weeks from today no coercive action
pursuant to the impugned demand notice shall be taken against the petitioner herein.

Accordingly, the lease holder has filed Appeal petition against the Demand
Notice No.2446lQl2OO3, dated. 2O.Ol.2O2O before the Director of Mines and Geologr,
Ibrahimpatnam. In order to dispose of the Appeal petition, the Director of Mines and
Geologr, Ibrahimpatnam has given hearing date on 05.05.2022, but the lease holder did
not attend the appeal hearing on said date. No orders have been received in this regard
so far.

As per the records of this office the lease holder had obtained despatch permits
for transportation of Silica Sand from his quarry lease since inception of quarry lease as
follows:

sl.
No.

Year Silica Sand permits obtained
(in MTsl

1 20t7 -t8 0
2 20t8-19 0
3 20t9-20 33083
4 2020-2t 26000

2021-22 30373
6 2022-23 33225
7 2023-24 (As on 28.11.2023]r 53225

TOTAL lr75190,6

6
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4. Sri Patan Mahaboob Saheb: -

o A mining lease for Silica Sand over an extent of 9.2OT Ha. in Sy.No.256lP of
Vellapalem Village, Chillakur Mandal, Tirupati District (erstwhile SPSR Nellore
District) was granted by the Government vide G.O.Ms.No.429, Industries &
Commerce (M.1), Department dated.28.lO.2OO2 in favour of Sri Patan Mahaboob
Saheb for a period of 20 years.

o The same was executed by the then Assistant Director of Mines and Geolo5z,
Nellore vide Proceedings No.3595/M1L994, dt.29.08.2OO3 w.e.f. 29.O8.2O03 to
28.O8.2023.

The Director of Mines & Geologr, Ibrahimpatnam vide D.Dis. Proceedings
No.3789087 lD8l2O20, dated 22.07.2022 has determined the said quarry lease
for non-obtaining of Environmental Clearance and Consent for Operation (CFO)

from the competent authorities under Rule-12(5)(h)(xii) of Andhra Pradesh Minor
Mineral Concession Rules,1966. As such there is no Quarry Lease in this area.

a

As per the records of this office the lease holder had obtained despatch
permits for transportation of Silica Sand from his quarry lease since inception of
quarry lease as follows:

sl.
No.

Year Silica Sand permits obtained
(in MTs)

1 2002-o3 0
2 2003-o4 4000
3 2004-o5 12000
4 2005-06 72400
5 2006-o7 18 100
6 2007 -o8 36550
7 2008-09 28050
8 2009-to 5950
9 2010-11 6800
10 20tt-12 236t5
11 2012-t3 89tt7
12 20t3-t4 0
13. 2074-15 0
74 2015-t6 8300
15 2016-17 10100
16 2017-18 0

2078-19 0
18 20).9-20 0
79 2020-21 0
20 2027-22 0
2t 2022-23 0

TOTAL 2,54,982

This is submitted for kind perusal and necessary action.

Yours faithfully,
(tr,q.q"'!--

Divisional Mines & Geologr Officer,
Gudur, Tirupati District.

7
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4       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 
NOTIFICATION 

New Delhi, the 14th March, 2017 

S.O. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v) of sub-section (2) of Section 3 

of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part II, 

Section 3, sub-section (ii), vide number S.O. 1705(E), dated the 10th May, 2016, as required by sub-rule (3) of rule 5 of 

the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Terms of 

Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit 

of environmental clearance or changed the product mix without obtaining prior environmental clearance under the 

Environment Impact Assessment Notification, 2006 inviting objections and suggestions from all persons likely to be 

affected thereby within a period of sixty days from the date on which copies of Gazette containing the said notification 

were made available to the public;   

2. And whereas, copies of the said notification were made available to the public on the 10th May, 2016;   

3. And whereas, all objections and suggestions received in response to the above mentioned draft notification have 

been duly considered by the Central Government.   

4. Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of 

the Act, the Central Government has the power to take all such measures as it deems necessary or expedient for the 

purpose of protecting and improving the quality of the environment and preventing, controlling, and abating environment 

pollution;  

5. Whereas, section 5 of the Environment (Protection) Act, 1986 empowers the Central Government to give directions 

which reads as “Notwithstanding anything contained in any other law but subject to the provisions of this Act, the 

Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions 

in writing to any person, officer or any authority and such person, officer or authority shall be bound to comply with such 

directions; 

6. Whereas the Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and 

27.06.2013 to establish a process for grant of environmental clearance to cases of violation. 

7. Whereas, the Hon’ble High Court of Jharkhand had passed an order dated the 28th November, 2014 in W.P. (C ) 

No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of India in which the High Court held that the 

conditions laid down under Office Memorandum dated 12th December, 2012 in paragraph No. 5 (i) and 5 (ii) were illegal 

and unconstitutional and had further held that action for alleged violation would be an independent and separate 

proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against 

the project proponent. The Hon’ble Court further ruled that the proposal for environment clearance must be examined on 

its merits, independent of any proposed action for alleged violation of the environmental laws; 
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8. And whereas, Hon’ble National Green Tribunal, Principal Bench vide its order dated 7th July, 2015 in Original 

Application No. 37 of 2015 and Original Application No. 213 of 2015 had also held that the Office Memoranda dated 

12th December, 2012 and 24th June, 2013 on the subject of consideration of proposals for Terms of Reference or 

Environment Clearance or Coastal Regulation Zone Clearance involving violations of the Environment (Protection) Act, 

1986 or Environment Impact Assessment Notification, 2006  Coastal Regulation Zone Notification, 2011 could not alter 

or amend the provisions of the Environment Impact Assessment notification, 2006 and had quashed the same;  

9. And whereas, the Ministry of Environment, Forest and Climate Change and State Environment Impact Assessment 

Authorities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant 

of Terms of References and Environmental Clearance for projects which have started the work on site, expanded the 

production beyond the limit of environmental clearance or changed the product mix without obtaining prior 

environmental clearance; 

10. Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting 

and improving the quality of the environment and abating environmental pollution that all entities not complying with 

environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in 

the environmental laws in expedient manner; 

11. And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to bring such projects 

and activities in compliance with the environmental laws at the earliest point of time, rather than leaving them 

unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the 

Government of India deems it essential to establish a process for appraisal of such cases of violation for prescribing 

adequate environmental safeguards to entities and the process should be such that it deters violation of provisions of 

Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is 

adequately compensated for; 

12. And whereas, Hon’ble Supreme Court in Indian Council for Enviro-Legal Action Vs. Union of India (the Bichhri 

village industrial pollution case), while delivering its judgment on 13th. February, 1996, analyzed all the relevant 

provisions of law and concluded that damages may be recovered under the provisions of the Environment (Protection) 

Act, 1986 (1996 [3] SCC 212). The Hon’ble Court observed that …… section 3 of the Environment (Protection) Act, 

1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take all such measures as it 

deems necessary or expedient for the purpose of protecting and improving the quality of environment.........". Section 5 

clothes the Central Government [or its delegate] with the power to issue directions for achieving the objects of the Act. 

Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central Government with all 

such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment". 

The Central Government is empowered to take all measures and issue all such directions as are called for the above 

purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking 

remedial measures and also the power to impose the cost of remedial measures on the offending industry and utilize the 

amount so recovered for carrying out remedial measures…….. Hon’ble Court has further observed that levy of costs 

required for carrying out remedial measures is implicit in Sections 3 and 5 which are couched in very wide and expansive 

language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Air 

Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for 

protecting and promoting the `environment', which expression has been defined in very wide and expansive terms in 

Section 2 (a) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an 

industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial measures upon the 

offending industry. The question of liability of the respondents to defray the costs of remedial measures can also be 
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looked into from another angle, which has now come to be accepted universally as a sound principle, viz., the "Polluter 

Pays" Principle. "The polluter pays principle demands that the financial costs of preventing or remedying damage caused 

by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”. 

13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause (a) of clause  (i) and clause 

(v) of sub-section  (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule 

5 of the Environment (Protection) Rules, 1986; the Central Government hereby directs that the projects or activities or  

the expansion or modernisation of existing projects or activities requiring prior environmental clearance under the 

Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or 

both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by 

the State Level Environment Impact Assessment Authority, as the case may be, duly constituted by the Central 

Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of violation of the Environment 

Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-  

(2) In case the projects or activities requiring prior environmental clearance under Environment Impact Assessment 

Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance after starting the 

construction work, or have undertaken expansion, modernization, and change in product- mix without prior 

environmental clearance, these projects shall be treated as cases of violations and in such cases, even Category B projects 

which are granted environmental clearance by the State Environment Impact Assessment Authority constituted under 

sub-section (3) Section 3 of the Environment (Protection) Act, 1986 shall be appraised for grant of environmental 

clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central level.   

(3) In cases of violation, action will be taken against the project proponent by the respective State or State Pollution 

Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and further, no consent to 

operate or occupancy certificate will be issued till the project is granted the environmental clearance. 

(4) The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-

section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been 

constructed at a site which under prevailing laws is permissible and expansion has been done which can be run 

sustainably under compliance of environmental norms with adequate environmental safeguards; and in case, where the 

finding of the Expert Appraisal Committee is negative, closure of the project will be recommended along with other 

actions under the law. 

(5) In case, where the findings of the Expert Appraisal Committee on point at sub-para (4) above are affirmative, the 

projects under this category will be prescribed the appropriate Terms of Reference for undertaking Environment Impact 

Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Committee will prescribe a 

specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and 

community resource augmentation plan and it shall be prepared as an independent chapter in the environment impact 

assessment report by the accredited consultants. The collection and analysis of data for assessment of ecological damage, 

preparation of remediation plan and natural and community resource augmentation plan shall be done by an 

environmental laboratory duly notified under Environment (Protection) Act, 1986, or a environmental laboratory 

accredited by National Accreditation Board for Testing and Calibration Laboratories, or a laboratory of a Council of 

Scientific and Industrial Research institution working in the field of environment.    

(6) The Expert Appraisal Committee shall stipulate the implementation of Environmental Management Plan, 

comprising remediation plan and natural and community resource augmentation plan corresponding to the ecological 

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.   
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(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of remediation plan 

and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification 

will be recommended by Expert Appraisal Committee and finalized by Regulatory Authority and the bank guarantee 

shall be deposited prior to the grant of environmental clearance and will be released after successful implementation of 

the remediation plan and Natural and Community Resource Augmentation Plan, and after the recommendation by 

regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.   

14. The projects or activities which are in violation as on date of this notification only will be eligible to apply for 

environmental clearance under this notification and the project proponents can apply for environmental clearance under 

this notification only within six months from the date of this notification.   

[F. No. 22-116/2015-IA-III] 

MANOJ KUMAR SINGH, Jt. Secy. 

Uploaded by Dte. of Printing at  Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054.
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10/04/2024, 14:29 Gmail - SEIAA,A.P-The Hon’ble NGT, Chennai order dated 23.08.2023 in O.A.No.101 of 2022 –Detailed report-requested - Reg.

https://mail.google.com/mail/u/2/?ik=d19b4f23e8&view=pt&search=all&permmsgid=msg-a:r675180738018570635&simpl=msg-a:r6751807380185706… 1/1

seiaa ap <seiaaap2023@gmail.com>

SEIAA,A.P-The Hon’ble NGT, Chennai order dated 23.08.2023 in O.A.No.101 of 2022 –
Detailed report-requested - Reg.
seiaa ap <seiaaap2023@gmail.com> Mon, Apr 8, 2024 at 12:26 PM
To: pa-ms@appcb.gov.in, chiefengineer@appcb.gov.in, hopcblegal@gmail.com
Cc: pvr_reddy59@yahoo.co.in, Sri Saravanan <srisaravanan123@gmail.com>

                                                                    Reminder- Most Urgent- Court case
Sir,
Your attention is requested at trailing mail  dt.11.10.2023 and letter dated 11.01.2024 addressed by SEIAA (Copy
enclosed), requesting APPCB to submit detailed compliance report on EC conditions and action taken report on violations
of EC conditions. However, the report is not yet received from the APPCB.

In view of the above it is once again requested to submit the report so as to submit the same to Hon'ble NGT, Chennai  as
the case is listed on 12.04.2024.

with regards,
For SEIAA, A.P.

---------- Forwarded message ---------
From: seiaa ap <seiaaap2023@gmail.com>
Date: Wed, Oct 11, 2023 at 5:13 PM
Subject: SEIAA,A.P-The Hon’ble NGT, Chennai order dated 23.08.2023 in O.A.No.101 of 2022 –Detailed report-
requested - Reg.
To: <pa-ms@appcb.gov.in>, <chiefengineer@appcb.gov.in>
Cc: <pvr_reddy59@yahoo.co.in>, Chalapathi Rao Pasala <Chalapathipasala@gmail.com>

[Quoted text hidden]

2 attachments

court order on 101 of 2022.pdf
509K

Letter dated 11.01.2024.pdf
754K
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY: IBRAHIMPATNAM

Letter No. 17870/DB-Nel lore / 2023 Date.17.05.2024.

From
V.G.Venkata Reddy,
Director of Mines and GeologY,
sth & 6th Floor, 'B' Block,
Sri Anjaneya Towers,
Ibrahimpatnam, NTR District,
A.P.

To
The State Level Environment Impact
Assessment AuthoritY (SEIAA),
Andhra Pradesh, MinistrY of
Environment, Forests & Climate
Change, Govt. of India,
D.No.33-26-14 D/2,
Near Sunrise Hospital, Pushpa Hotel
Center, Chalamavari Street,
Kasturibaipet, Vijayawada - 520 010.

Sub: Mines and Quarries - Case filed before the Hon'ble NGT(SZ),

Chennai in O.A.No.1OL of 2022 by Sri BMK Reddy of Green

Society Coastal Corridor, Chintavaram Village, Chillakur Mandal,

SPSR Nellore - Order of the Hon'ble NGT(SZ) Chennai dated

23.08.2023- Present status of the quarry leases called for by the
Member Secretary, SEIAA, AP - Submitted- Regarding'

Ref:- 1. O.A.No.101 of 2022 filed by Sri BMK Reddy of Green Society

Coastal Corridor, Chintavaram Village, Chillakur Mandal, SPSR

Nellore.
2. Order of the Hon'ble NGT(SZ) Chennai dated 23.08'2023
3. Letter No. 6/5EIAA/AP I Genl 2OL6-244, dt.l7'tt'2023 from

the Special Secretary to Govt., Member Secretary, SEIAA,AP'

4. DM&G Memo No. 17870/D8-Nellore / NGT / 2023, dt'27'll'2023
addressed to the Divl.M&GO, Gudur.

5. Divl.M&GO, Gudur Letter No,101 INGT/2022, dt'28'11'2023'
6. DM&G Lr. No. 1 7870/DB-Nel lore/N GT I 2023, dt'29'Il'2023

addressed to the SEIAA, Vijayawada, A'P'
7. Letter No. 6/5EIAA/AP I Gen / 20 16-19, dt. 23' 04' 2024 from

the Special Secretary to Govt., Member Secretary, SEIAA,AP'

B. DM&G Memo No. 1 7870lDB-Nel lor e / NGT / 2023, dt'24'04'2024
addressed to the Divl.M&GO, Gudur.

9. Divl. M&GO, Gudu r Letter No. 10 1 / NGI / 2022, dt'04'05'2024'

&&&
I invite kind attention to the subject and references cited. Through the

reference 7th cited, the Special Secretary to Govt. and Member Secretary,

SEIAA, AP while enclosing the Hon'ble NGT, chennai order dated 23.08.2023
in o.A.No.101 of 2022 requested to furnish present status and iF any excess

mining was done as directed by the Hon'ble NGT(SZ), Chennai in the matter
of Gr6en Society, Coastal Corridor Chintavaram Village, Chillakur Mandal,

SPSR Nellore

In this connection through the reference 9th cited, the Divisional Mines

and Geology officer, Gudur has submitted further report on status of Quarry
Leases mentioned Oy ine petitioner i.e., i) Sri S.Krishna Reddy (11th

Respondent), ii) Sri Y.Janaki Rami Reddy (12th Respondent), iii) Sri D.Vinay

Kumar Reddy (13tn ResPondent)'

Sir,
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l/ztt
In continuation of this office report dated 29.11.2023 present status ofthe above quarry leases as per the reported by the Divisional t,tines and

Geology Officer, Gudur as follows:

I

II.

u uar ea t s hn

ri Y akir

d

The Technical staff_o_/o. Divr.M&Go, Gudur has inspected and surveyed
the quarry lease area of sri S.Krishna Reddy for silica sand over an 

"*t"nt 
or

17.940 Hectares I 44.33 Acres in sy,No.515/p of Ballavolu Village, chillakur Mandal,
Tirupati District and verified the boundaries of the leaseZ 

'area 
as per the

lease deed plan on 16.06.2023 and noticed that some of the boundaries
were disturbed in the field and encroachment was noticed on North west,
west and a gap area between Northern and Southern parts of the leased
area. The DGPS survey was conducted to obtain the Quantity of excavation.
After-calculation the quantity of excavation within the leared a.eu ii-arrived
to 3,09,900 Cum and encroached area arrived to 50,100 Cum.

Further it was reported that, soon after the above inspection and
survey the Regional Vigilance & Enforcement officials have approached their
office and had taken over the file into their control for conducting an
investigation in connection with a complaint and handed over the file to their
office recently.

Further, it is reported that, the Divisional Mines and Georogy officer,
Gudur have initiated action against the lease holder sri s.Krishna i,6aoy ano
issued show cause Notice vide No.4B31/M/tgg3, dt.01.05.2024 for misuseof transit permits for quantity of 5,4s,894 MT of silica sand within the
leased area and also for quantity of 7,25,250 MT of silica sand excavated
and transported outside the leased area (Copy enclosed).

La

The quarry lease area of sri y.Janaki Rami Reddy for Sirica sand over anextent of 20.146 Ha./A.49.78 Cts. in Sy.No.695/6, 695/9F , 6g5/tOB, AgSnt,69s/73, 69s/t4, 69s/L6, 69s/L7, 69s/18 & 69s/19 0f Momidr viliase,',chrrrukr.
Mandal, Tirupati District was inspected by the Regional Vigilance &
Enforcement officer, Nellore, along with the technical staff o/o. the
Assistant Director of Mines & Geology, Nellore and Revenue department
officials on 31.01.2023.

At the time of inspection, the inspecting officers observed following
points in the quarry leased area.

i. No quarry operations were observed in the quarry reased area and no
machinery was available at quarry site.

ii' The representative of the Lessee Sri Inugunta sobhanbabu S/o.
Rajaiah was present at quarry site and informed that quarrying
activities are going on regularly, on the day of inspection it was
stopped due to cloudy weather.

iii. As perthe Approved Mining plan, in the year 2o2z-23, the lease holder
has proposed to take up quarrying operations between the grids
E405000-E405300& N1565600-N1565800 from North to south. o; tne
day of inspection, noticed quarrying activities in the proposed area.
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il3il
iv. As per the Approved Mining Plan, in the year 2022-23, the lease holder

shall be carryout quarrying operations up to depth of 2.50 mts. As Per
the depth measurements mentioned in survey report, the lease holder
had conducted quarrying operatlons within the prescribed depth of
2.50 mts in the leased area.

v. As per the approved Mining Plan, in the year 2022-23, the lease holder
has proposed to take up casuarinas plantation towards East side

demdrcaied in the Plate No.4 in buffer zone area of quarry leased

area. On field observation there is no plantation in the in the proposed

area.

vi. On the day of inspection observed 718 MTs stock of silica sand in the

leased area.

vii. As per records the lease holder does not furnish the financial

assurance to the amount of Rs.1,20,000/- in the form of Bank

Guarantee, required under Rule-7 & 12(5)(c) of Mineral Concession

Rules, 1960.

viii. As per the approved Minlng plan the lease holder shall be taken

up green belt in the peripherat buffer zone of 7.5 m wldth all along the

Ubu-nOary of the mine with casuarinas plantation and proposed no

quarrying activities in buffer zone area' On field observation it was

rioticeO [nat the lease holder has not taken-up plantation in buffer

ion" u."u, moreover he has excavated silica sand over an extent of
5,O22 Sq. mts/ 0.502 Hectares in buffer zone area'

ix. The lease holder had excavated and transported for a quantity of' 
+,Og,ZOOfqfs Q,04,600 Cu. Mtr x 2 (specific gravity) = 4,09,200 MTs)

oi-sitica Sana as against the permit issued quantity of 5,33,575MTs

*itnin tt" quarry leised area. Hence there is a difference quantity of

i,ii,zis Tonnes of Silica sand between permitted quantity and

excavateO quantity, here permitted quantity is in higher side than the

excavated qua ntitY.

The above action against the lease holder Sri Y'lanakiraml Reddy at

p."."ni ii under approval-by the Vigilance & Enfor-cement Department' Soon

Ift"ir"."ipi of ttre report fiom tne Vigllance & Enforcement Department the

6iri.ionii 'Mines ano Geology officer, Gudur will initiated action as per the

violations reported by the Vigilance & Enforcement Department'

tlt, Present status of Ouarrv Lease area of Sri D' vinav Kumar
Reddv:

The quarry lease area of Sri D.Vlnay Kumar Reddy f-or Silica sand over an

extent oi-4.t66 Hectares / 10.79 Acres in Sv No 553/2, 55512' 565/2 & 568/2 of

eiirrof, viiiig", Chillakur Mandal, Tirupati District was inspected. by the Regional

vigil;;;" a Ento.."."nt offlcer, Nellore, along with the technical staff from

it-" O/o tt" Assistant Director of Mines & Geology, Nellore and Revenue

department officials on 30'01.2023.

As per the rePort:

i. No quarry operations were observed in the quarry leased area and

no machinery was available at quarry site'
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ii. As per the Approved Mining Plan, in the year 2022-23, the Iease
holder has proposed to take up quarrying operations between the
grids of E3989002- E399100& N1562200 N1562600 from North to
South. On the day of inspection, noticed fresh quarry workings
activities in between the grids of E399100-E399200 & N1562000-
N 1s62100.

iii. As per the Approved Mining Plan, for the year 2022-23, the lease
holder shall be carryout quarrying operations up to depth of 2.50
mts. As per the depth measurements mentioned in survey report,
the lease holder had conducted quarrying operations beyond the
depth of 2.50 mts here and there in the leased area and excavated
a quantity of 7,020 MTs of Silica Sand beyond the depth of 2.5 Mts
within the leased area.

iv. As per the Approved Mining Plan for the year 2022-23, the lease
holder shall be left 50 mts buffer zone from Spring Canal passing
outside the leased area in the East side, On the day oF inspection, it
was observed that the lease holder already conducted mineral
excavations in the 50 mts buffer zone area in the extent of14,856
Sq. Mts.

v. As per the approved Mining Plan for the year 2022-23, the lease
holder has proposed to take up casuarinas plantation towards
South-West side demarcated in the Plate No.4 in buffer zone area
of quarry leased area. On field observation there is no plantation in
the proposed area.

vi. As per records of their office the lease holder doesn't have
furnished the monthly returns and Annual returns, which are
required under Sub-Rule-3a(ii) & 3b(ii) ofRule-28 of APMMC Rutes,
1966.

vii. As per records of their office the lease holder doesn't furnish the
financial assurance to the amount of Rs. 50,000/- in the form of
Bank Guarantee, required under Rule-7 & 12(5)(c) of Mineral
Concession Rules, 1960.

viii. As per the approved Mining plan the lease holder shall be taken up
green belt in the peripheral buffer zone of 7.5 m width all along the
boundary of the mine with casuarinas plantation and proposed no
quarrying activities in buffer zone area. On field observation it was
noticed that the lease holder has not taken-up plantation in buffer
zone area/ moreover he has excavated silica sand over an extent of
5622 Sq.Mts/ 0.562 Hectares in buffer zone area.

ix. The lease holder had excavated and transported for a quantity of
L,t2,428 MTs(56,214 Cu. Mts x 2 (specific gravity) = 7,12,428
MTs) of Silica Sand as against the permit issued quantity of 89,456
Tonnes within the quarry leased area. Hence the difference quantity
is 22,972 MTs within the leased area without dispatch permits.

The lease holder had conducted quarrying operations outside the
leased area continuity with leased area to an extent of 8,402 Sq.
Mts/ 0.840 Hectares in Sy.No.552/P, 556/P, 554/P & 566/P of
Ballavolu Village, Chillakur Mandal and excavated and transported
for a quantity of 14,472 MTs (7,236 Cu. Mts x 2(specific gravity) =
t4,472 MTs) of Silica Sand illegally.

x
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Saheb:

The quarry lease area of sri Patan Mahaboob saheb for silica Sand

over an extent'of 9.207 Hectares in sy.No.256/P of Vellapalem Village,

chillakur Mandal, Tirupati District was granted by the the Government vide

G.O.Ms.No.429,' Industries & Commerce (M'1), Department

dated.28.10.2002 for a period of 20 years.

The Lease deed was executed before the Assistant Director of Mines

andGeology,Nelloreon29'OE.2023andissuedworkordersvide
;;""di;g;'No.3595/M/1994, dt.zg.oB.2oo3. As such the lease period is

29.08.2003 to 28.08.2023 in normal course'

The above action against the lease holder sri Y.Janakirami Reddy at
present is under approval by the vigilance & Enforcement Department. soon

;fter receipt of the report from the Vigilance & Enforcement Department the

Divisional Mines and Geology Officer, Gudur will initiated action as per the

violations reported by the Vigilance & Enforcement Department'

IV Pre nt statu s of Oua rrv Lease area of Sri Patan Mahaboob

Encl: As above.

Yours faithfullY,
Sd/-V.G.VENKATA REDDY

DIRECTOR OF MINES & GEOLOGY

/ / Attested/ /

N^,xr6<

The above quarry lease was determined by the Director of_Mines &

Geology, Ibrahimpatnam vide D.Dis. Proceedings No' 3789087/D8/2020'

iateO7Z.Ot.ZO22 for non-obtaining of Environmental Clearance and Consent

roi-op"-tion (CFo) from the comfetent authorities under Rule-12(5)(h)(xii)

of Anbhra Pradesh Minor Mineral Concesslon Rules, 1966. As such there is no

"*irting 
Quarry Lease in favour of Sri patan Mahaboob Saheb in this area.

Thisissubmittedforinformationandfurthernecessaryaction.

4 0
ista t Director o ines and GeoloqYS

ils//

o
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GOVERNMENT OF ANDHRA PRADESH

oipanruENT oF MrNEs AND cEoLoGY

From
D.V. Ranga Kumar, M.Sc.,

Divisionai Mines & Geology Officer,

Gudur, TiruPati District.

To
The Director of Mines & GeologY,

IbrahimPatnam.

Sir,

Letter No. 101/NGTl2O22, Dated: O4'O5-2O24'

Sub:.Mines&Quarries-NGTCase-officeoftheDivisionalMines&
Geologyoffice,Gudur,TirupatiDistrict-TheHon,bleNGT,Chennai
order dated 23.08.2023 in o.A.No.101 0f 2022 - A detailed report

called for - Submitted - Reg'

Ref: - Memo No. L787}tD}-1'lsllsre/N6f/2023' dated 24'04'2074 of the

Director of Mines & Geology, Ibrahimpatnam'

*****

I invite kind attention to the subiect and reference cited and submit that'

through the reference cited the Director of Mines & Geology, Ibrahimpatnam while

enclosing the order copy of Hon'ble NGT, chennai tO SEIAA' A'P has directed this office

to furnish a detailed report on the o.A.No'l0 | of 2022 on or before 30'04'2024'

Further submitted that, the Green society, coastal corridor with Regd'

No.116/20 21, Clo, Sri Dhanvi Weigh Bridge, Chintavaram Village, Chillakur Mandal,

spsR Nellore District (now called rirupati oiutri.t), represented by its President sri B'

MadanKumarReddy,S/o.ChandraReddy,CellNo.80745L7494,e.mailid:
greensocietyntr@gmaiicom fired an o.A.No.101 of zo2z, dated 24,08.2022 by admitting

fifteen (15) Respondents. wherein the society pafticurarry a[eged against four (4)

leaseholders viz., i) Sri S. Krishna O.jJV (11s Respond:nt)' ii) Sri Y'lanaki Rami Reddy

(12th ResponOent;, iii) Sri D.Vinay ft*t n aOy irf* Respondent) and iv) Sri Pathan

Mahaboob saheb that they committeJ viotations ior s,ica sand in their mining leased

areas.TheApplicantSocietyprayedtheHon,bleNGT,Chennai,asdetailedbelow:

t. To direct the Respondent Nos.l to 10 to inspect the mining leased areas of

the Respondent Nos. 11 to 13 and the mining leased areas situated in

Sy.No.256/PofVellapalemVillage,ChillakurMandal,TirupatiDistrictalong
withthelandssituatedaroundthesaidminingleasedareaswithreference
to the Mining Plans and Environmental Clearance'

2. To direct the Respondent Nos. 1 to 10 to verify and inspect the permits

obtainedbytheRespondentNos.14and15andcomparewiththemineral
transported by them along with GPS tracking'

3.Topassappropriateordersforrecoveryofdamagescausedtothe
Environment for the Respondent Nos' 11 to 15 by conducting illegal mining

operations in the mining'reased areas of the Respondent Nos' t1 to 13 and

theminingleased.,,uu,situatedinSy.No.256/PofVellapalemVillage,
chillakur Mandal, Tirupati District along with the lands situated around the

1

said mining leased areas'
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4. To pass appropriate order or orders as this Hon'ble Tribunal deems fit and
proper in the circumstances oF the case.

In this connection, a detailed report in chronological order, regarding the four (04)
leaseholderl who are involved in the case, is herewith submitted as detailed below for kind
perusal.

Previous History:

1. Sri S.Krishna Reddy:-
o A mining lease for Silica Sand over an extent of L7.940 Ha.l 44.33 Acres in

Sy.No.515/P of Ballavolu Village, Chillakur Mandal, Tirupati District (erstwhile SpSR
Nellore District) was granted in favour of Sri S.Krishna Reddy by the Government
vide G.O.Ms.No.142, Industries & Commerce (M-I) Department, dated 30.03.2002
for a period of 20 years.

. The then Deputy Director of Mines & Geology, Nellore approved the Mining plan vide
Letter No. 62/MS/SS/NLR/2022, dated 0L.02.2022, which is vatid up to 30.07.2023.

The Sub-Collector, Gudur vide RC.BI, dated. 15.06,2019 has constituted a team
with the officials of Mines and Geology, Revenue, A.P. Pollution Control Board,
Ground Water & Water Resource Department for conduct joint inspection on all

the Silica Sand mining leased areas in SPSR Nellore District (now in Tirupati
District). The above team have conducted Joint Inspection on 22.06.2019 on the

Quarry Lease area held by the lle Respondent for Silica Sand over an extent of
17.949 Ha. in Sy. No. 515/P of Ballavolu Village, Chillakur Mandal, SPSR Nellore

District (now in Tirupati District) and noticed the following the lapses at the quarry

site.

(a)After measuring the pits, the excavated quantity of Silica Sand is arived
2,27,385 MT, whereas the lease holder had obtained despatch permits for a

quantity of 5,69,769 MT as on date of the inspection and concluded the

variation quantity as 3,42,384 MT.

(b) The lessee excavated the mineral beyond 2.5 ME, effecting the ground water

regime of the area.
(c) The lessee has not developed the Green Belt in the leased area as per

Environmental conditions.

2

. The same was executed by the then Assistant Director of Mines & Geology, Nellore
vide Proceedings No. 483/M1/1993, dated 02.08.2003 for a period of 20 years i.e.,
from 31.07.2003 to 30.07.2023 and issued work order.

. The state Environmental Impact Assessment Authority (sElAA), vljayawada issued
Environmental Clearance vide Order No. SEIAA/AP/NLR/MIN/06/20161t22, dated
04.08.2016, which is valid for a period of 10 years (or) till the expiry date of the
mine lease period issued by the Government of A,P., whichever is earlier.

. The Andhra Pradesh Pollution Control Board, Vijayawada vide Order No, N-
400|APPCB|ZO-VJA/CFO/W&A/2022 issued Consent For Operation (CFO), dated
22.07.2022, which is valid up 1o30.07.2023.
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Accordingly, the then Assistant Director of Mines and Geology, Nellore has issued

Demand Notice No.4g31/M2lLgg3, dated. 13.09.2019 to the lease holder for payment of

Normal seigniorage Fee Rs.2,56,78,800/-, Market value of Rs'17,1L,92,00a1'' Penalty of

Rs.5,00,000/- totalling an amount of Rs,L9,73,70,800/- for illegal excavation and

transportation of silica sand for a quantity of 3,45,384 MT underRule-26(1) & 34(1) of

Andhra Pradesh Minor Mineral concession Rules, 1966. Aggrieved by demand notice' the

tease horder has fired revision apprication before the Government under Rule-35 of Andhra

Pradesh Minor Mineral Concession Rules, 1966, In order to dispose.off the revision

application,theRevisionAuthorityhadconductedpersonalhearingon22'A7'2021'and
during the hearing the Revision Authority has obseryed that the l1h respondent has not

conducted mining operations as per approved Mining pran/scheme and true accounts for

their leased area. After hearing the aiguments from both sides, the Revision Authority

allowed the revision application of the lease holder subject to payment of Rs'98,68,540/- for

irregularities noticed and remaining demanded amount of Rs.18 ,75,02,260/- waived-off vide

Government Memo No.9267/M .T(z)rzozL, Industries & commerce Department dated:

08.12.2021.

In pursuance of above order, the lease holder has paid an amount of Rs'

98,68,540/-videChallanNo'51319359882021'dated:t4'L2'2021'

AspertherecordsofthisofficeSris.KrishnaReddyobtaineddespatchpermitsfor
transpotation of silica sand from his quarry lease area'

Silica Sand Perm
obtained
(in MTs)

its

Yearsl.
No.

02003-041
02004-052

1000200s-063
142802006-074
181702007-085
178502008-096.
199052009-107
314602010-118
424202ALL-t29
2647620t2-1310.
386902013-1411.
22t952014-15L2,
212262015-1613.
574002A1J6-t7L4

1 158302OL7-LB15.
1182022018-1916,
454002019-20t7.

02020-2t18.
86s00202t-2219.
5370952022-2320

1066052023-24 (UP to

28.11.2023)
2L.

L3,2O,644TOTAL

3
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2. Sri Y.Janaki Rami Reddy: -

.A minlng lease for Silica Sand over an extent of 20.146 Ha./A.49.78 Cts. in
Sy.No.69516,695198,695/108,6951tt,6951t3,6951t4,695116,695/t7,695/18&
695/19 of Momidi village, chillakur Mandal,'llrupati District (erstwhile spsR Nellore
District) was granted by Government vide G.o.Ms.No.323, Industries & commerce
(M-I) Department, dated 25.07.2002 in favour of Sri y.Janakirami Reddy for a
period of 20 years.

. The same was executed and issued work orders by the then Assistant Director of
Mines & Geology, Nellore vide proceedings No. 3146/M/2002, dated 19,09.2002f0r
a period of 20 years i.e., from 02.09.ZOOZ to 01.09.2022.

r sri Y.Janakirami Reddy has filed lsrenewal application on 16.0g.2021, within the
stipulated period as per Rule-12(5)(h)(xi) of Andhra pradesh Minor Minerals
Concession Rules, 1966.Hence. as per the existing rules the quarry lease period
deemed to be extended up to 31.03.2023.

. The then Deputy Director of Mines & Geology, Nellore approved the Mining plan
vide Letter No. 394lMs/ss/NLR/2022, dated 23.03.2022, which is varid up to
01,09.2022.

r The state Environmental Impact Assessment Authority (SEIAA), vijayawada issued
Environmental clearance vide order No. sEIAA/Aplvsp-L73lzoLs, dated
31.10.2016, which is vatid up to OL,OI.ZOZZ.

. The subject lease is also having consent for operation (cFo) lssued by the Andhra
Pradesh Pollution Control Board, Vijayawada vide order No. N-259iAppcB/zo-
VJA/CFO/W&A/2022, dated 06.03.2022, which is valid up to 01.09.2022.

Earlier, as per records of this office, the Deputy Director of Mines & Geology, Guntur
has issued show cause Notice No. 6t9s/e5lzoto, dated 22.10.2010 to the leasehotder
based on findings of ADMG Nellore office through panchanama proceedings dated
20.08.2010, as the lease holder has extracted 9,96g MTs of sllica sand by way of
encroachment and thereby requesting to pay an amount of Rs. 9,74,074/- (Rupees Eight
Lakh seventy-four thousand and seventy-four only). consequenuy, the then Deputy Director
of Mines & Geology, Guntur has issued Demand Notice vide Notice No.6195/e5/2010, dated
28.03.2012. Aggrieved with this Demand Notice, the Lessee has filed Revision before the
Government of India under Rule-55 of Mineral concession Rules, 1960 and the Government
of India vide Final orders N0.243l2015, dated31.o8.2o15 remanded back to the state
Government to conduct a fresh enquiry stating that, the submission of state Authority are
devoid of any concrete proof specifically pinpointing the involvement of the Revisionist in the
act of illegal mining, moreover the Central Government declared the mineral Silica Sand as
Minor Mineral w.e.f. 10.02.2015.

In the 2 instance the officials of the Regional Vigilance & EnForcement Officer, Nellore
along with the officials of Revenue and Mines & Geology Department have conducted
surprise inspections over the subject leased area on 19.03.2014 &20.04.2014 and noticed
that the lease holder has conducted illegal mining outside the Mining Lease area i.e.,
adjacent to the |ease area in Sy.No. 695/2to 5,695/7,695112etc., of Momidi Village and
assessed the excavated and transported Silica Sand outside the leased area for a quantity of
L,L2,300.46 MTs and levied penalty to an amount of Rs.1,75,72,530/- for resorting to illegal

4
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excavation and transportation of 1,02,332.46MTs of sitica sand after deducted the quantity

which was noticed in the 1 instance. Further the officiars have arso seized 22,L95 MTS of

Silica Sand, available at the leased area'

Further, an enquiry was conducted by the Department officials on 14'10'2016'

comprying the orders of Government of India in their finar order in the ls case and asper the

circurar Memo dated 26.02.2AL2 0f the Director of Mines & Georogy' Hyderabad and

submitted report to the Director of Mines & Geology' Ibrahimpatnam' After examination of

the report, the Director of Mines & Geology, Ibrahimpatnam, vijayawada vide Memo No'

r4tzrr*3-tpa,, dated 02.06.2017 ana oiteo 30.06.2017 directed the Assistant Director of

Mines &Georogy Neilore to take further necessary action keeping in view of the G'o' Ms' No'

34, Industries & Commerce (M-II) O"pa'tm"ni, dtt"dtq'03'2016 and G'O' Ms' No' 56'

Industries&Commerce(M.II)Department,dated

30.04.2016 in view of report of the Regional vigilance & Enforcement officer' Nellore'

Accordingly, the Assistant Director of Minei and Geology' Nellore has issued revised Demand

Notice No. 3148/ Mlzooz, dated: o3.oz,zot7 directing to pay the Total amount of Rs'

3,30,4L,7221-[includingpenaltyofRs.5,00,000/.anddoubletheMarketvalue
(1,62,70,86fx21 oi ni .i,Z5,4t,7ZZt4 a,s per Rule-26(2) of Andhra Pradesh Minor Mineral

Concession Rules, 1966'

AggrievedbytheDemandNotice,theleaseholderhasfiledRevisionapplicationdated
04.0s.20lTbeforetheGovernmentwhereintheGovernmentvideMemo
No.74a0lM.|(L)l2oI7-2,datedl2,lo.20lTdisposedtheRevisionunderRule-35(A)of
Andhra pradesh Minor l"linerar concession Rures, 1966 after conducting hearing

on10.08.2017 dury stating that, the submission of state Authorities are devoid of any

concrete proof specificary pinpointing the invorvement of Revisionist in the act of ,regal

mining and orders for frein enquiry iriaccordance with guiderines of the Director of Mines &

Georogy, Hyaeraoad dated zo.oz.zoiz, ,n.r. is no doubi that the i*egar mining activity done

in that area, uut inere is no eviderrce'coming forth with pinpointing that the iltegal mining

transportation *ui done by tne rease horderl since the ioint inspection did not reveal any

concrete proof specificalry pinpointing the invorvement of ihe lease holder in the act of illegal

,ining, hence the Demand lrlotice is set aside'

As per instructions of the Director of Mines and Geology' Hyderabad' the then Deputy

Director of Mines and ceotogf Guntur_ vide proceeding No' 6195/Q5/2010'

dated:28.11.2015 disposed the s#ed Silica Sand stock of 27'195 MTs through open

Auction w*h knocked down amount of Rs' 45'00'000/- and issued confirmation order in

favour of the successful bidder Sri P' Ramachandra Reddy'

lFufther,theSub-Collector,GudurvideRc.BI,dated.15.06.2019hasconstituted
team with the officials oi tutines and Geology, Revenue, A'P Pollution control

Board,GroundWater&WaterResourceoepa'tmentforconductjointinspection
a* the s,ica sand mining reased areas in ipsn Ne*ore District (now in Tirupati

District). The above teari nas conducted Joint Inspection on 15'11'2019 in the

QuarryLeaseareaheldbySriY.]anakiRamiReddyforSilicaSandoveranextent
of20.t46Ha.inSy'No.,6g516,695/gs,etc.,ofMomidiVitlage,ChiltakurMandal,
SPSRNetloreDistricttno*ri',patiDistrict)andnoticedthefollowingthelapsesat

5

the quarry site.
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(a) After measuring the pits, the excavated quantity of Silica Sand is arrived to

7,49,944,35 MT, whereas the lease holder had been obtained despatch

permits for a quantity of 7,29,885.9 MT as on date of inspection and

concluded the variation quantity as 20,058.45 MT.

(b) No precautions are taken to protect Natural Water courses/resources in

vicinity of the leased area.

(c) The lessee has not developed the Green Belt in the leased area as per

Environmental conditions.

Accordingly, the then Assistant Director oF Mines and Geology, Nellore (Respondent

No. 9) has issued Demand Notice No. 31461M12002, dated. 22.01.2020 to the 12h

Respondent for payment of Normal Seigniorage Fee Rs. 15,04,384/-, Market Value of Rs.

L,00,29,2251-, Penalty of Rs. 5,00,000/- totalling an amount of Rs, 1,20,33,609/- for illegal

excalation and transportation of Silica Sand for a quantity of 20,058.45 MT underRule-26(1)

& 34(1) ofAndhra Pradesh Minor Mineral Concession Rules, 1966.

Aggrieved by the demand notice/ the lease holder has filed revision application

before the Government under Rule-35 of Andhra Pradesh Minor Mineral Concession Rules,

1966. In order to dispose of the revision application, the revision authority had been

conducted personal hearing on 19.04.2021.

After hearing the arguments from the both sides, the Revision Authority allowed the

revision application of the lease holder subject to payment of Rs.15,04,384/- towards

Normal Seigniorage Fee and the remaining demanded amount of Rs.1,00,29,225/- waived-

off vide Government Memo No. 5066/M.I(1)12020, of Industries & Commerce Depaftment

dated: 28.04,2021.

In pursuance of above order, the lease holder has paid an amount of Rs.

L5,04,3841- vide Challan Nos. (1)51043850782A21, dated: 06.05.2021 for Rs. 7,00,000/- &

(2) 51045285282021, dated: 07 .05.2021for Rs. 8,04,384/-.

As per the records of this office, the lease holder had obtained despatch permits for

transportation of Silica Sand from his quarry lease to a quantity of 9,64,812 MT as on

01.09.2022 (till the end ofthe lease period). Later permits were not issued so far.

Year
Silica Sand permits obtained

(in MTs)

1 2002-03 0

2 2003-04 7500

J 2004-05 11300

4 200s-06 15000

5 2006-07

6 2007-08 26755

7 2008-09 23120

B 2009-10

9 2010-11 68500

10. 20tL-12 41480

11. 2012-13 32692

12. 2013-t4 61491

6

sl.
No.

23420

63750
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6099820t4-1513.
423002015-16L4.
4010020L6-1715.
606502017-tB16,
BB12B2018-19t7.
75400

18.
2020-2119.

BB12B

869002022-2321.
0231 202Bto4 U )3 2202 ( p2?.

9,64ptzTOTA,L

3. Sri D.VinaY Kumar ReddY: -

. It is submitted that, the Director of Mines & Geology' Ibrahimpatnam vide

Proceedings No'19734/Rt-U2003, datedlg'04'2017 has granted a quarry lease for

silica sand over an extent or +'goo Ha' /A'10'79Cts' in sy'No'553/2' 55512' 56512

& 568/2 of Ballavolu viiige, cniffakur Mandal' Tlrupati District (erstwhile SPSR

Nellore District) ror a perioioi 20 years in favour of Sri D'Vinay Kumar Reddy'

. Further, the same was executed and issued work orders by the then Assistant

DirectorofMines&Geo|ogy,NellorevideProceedingsNo.2446lQl2003,dated
10.05.2017 for a period of iO yeats i'e'' from 10'05'2017 to 09'05'2037'

o Further, the then Deputy Director of Mines-& Geology' Guntur has approved the

Mining Plan vide Letter lio' +gioI'ruplMry2016' dated 06'02'2017' which is valid

upto31,03'2022'soonaftertnecompletionperiodmentionedintheApproved
Mining Plan, the then ptputy Oi'"Ao' of Mines-& Geology' Nellore has approved the

Scheme of Mining ro' ilo V*rs 'ide 
Letter llo' 

^1910/Ms/Silica 
Sand/ NLR/2022'

daied gO.Or.zOZ3 for the pertods 2022'23 &2023-24'

.Further,theStateEnvironmentallmpactAssessmentAuthority(SEIAA)'Vijayawada
issued Environmentaf Cfearance vide Order No' SEIAA/AP/NLR/MIN/09/2017/448-

1131, dated: 15.10.2018; which is valid for a period of 7 years i'e'' up t0

L4.t0.2025.

7

2079-20
47200

202t-2220.

1

. Further, the subject rease is arso having consent for operation (cFo) issued by the

Andhra Pradesh pottution Control Board' Vijayawada vide Order No' N-

S63IAPPCBiZ}-VJA/CFE&aFO/RED/2018, dated 26',72',2018' which is valid up to

30.11.2023.

.Further,theSub-Collector,GudurvideRc'BI'dated'15'06'2019hasconstituted
team with tne omciats oi Mines and Geology' Revenue' A'P' Pollution Control

Board,GroundWater&WaterResourceDepartmentforconductjointinspection
alltheSilicaSandminingleasedareasinSPSRNelloreDistrict(nowinlirupati
District), The above teari has conducted Joint Inspection on 14'11'2019 on the

qr;rry'f*t. area held by Sri D' Vinay Kumar Reddy for Silica Sand over an

extent of 4.366 Ha. in sy.'No. 55312,55512,565/2 & 568t2 ot Ballavolu Village',

ChillakurMandal,SPSRNelloreDistrict(nowinlirupatiDistrict)andnoticedthe
following the lapses at the quarry site'
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(a) After measuring the pits, the excavated quantity of Silica Sand is arrived to

L5,943.42 MT, whereas the lease holder had obtained despatch permits for

a quantity of 16,734 MT and concluded the variation quantity as 790.58 MT'

(b) No precautions are taken to protect Natural Water courses/resources in

vicinity of the leased area.

(c) The lessee not developed the Green Belt in the leased area as per

Environmental conditions.

Accordingly, the then Assistant Director of Mines and Geology, Nellore has issued

Demand Notice No. 24461Q12003, dated, 20.01.2020 to the lease holder for payment of

Normal Seigniorage Fee Rs.59,293'50/-, Market Value of Rs.3,95,290/-, Penalty of

Rs.5,00,000/- totaling an amount of Rs.9,54,584/- for the illegal excavation and

transportation of Silica Sand for a quantity of 790.58 IvlT under Rule-26(1) & 34(1) of

Andhra Pradesh Minor Mineral Concession Rules, 1966.

Aggrieved by the demand notice, the lease holder has filed Writ Petition No. 24531

of 2020 before the Hon'ble High Court of Andhra Pradesh. The Hon'ble High Court of Andhra

pradesh while disposing the Writ Petition at admission stage delivered the following orders

that "leaving it open for the petitioner herein to prefer statutory appeal before the Director

of Mines and Geology within a period of two (2) weeks from the date of receipt of a copy of

this Orderagainstthe demand notice, dated 20.01.2020, which is impugned in the present

writ petition, If any such appeal is flled within the time stipulated, the same may be

considered and appropriate orders be passed strictly in accordance with law after giving

opportunity of hearing to the petitioner herein. it is also made clear that for a period of four

(4) week from today no coercive action pursuant to the impugned demand notice shall be

taken against the petitioner herein.

Accordingly, the lease holder has filed Appeal petition against the Demand Notice

No. 24461QJ2003, dated. 20.01.2020 before the Director of Mines and Geology,

Ibrahimpatnam. In order to dispose of the Appeal petition, the Director of Mines and

Geology, Ibrahimpatnam has given hearing date on 05,05.2022, but the lease holder did not

attend the appeal hearing on Said date. No orders have been received in this regard so far.

As per the records of this office, the lease holder had obtained despatch permits For

transportation of Silica Sand from his quarry lease since inception of quarry lease as follows:

Silica Sand permits obtained
(in MTs)

sl,
No

Year

020t7-781

02018-19

2019-203
260002020-2t
303732021-225
332252A22-236
532252023-24 ( As on 28.11.2023)7

1,75,906

2.
33083

TOTAL
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4. Sri Patan Mahaboob Saheb: -

rAminingleaseforSilicaSandoveranextentofg.20THa.insy.No,256/Pof
vellapalJm village, chiilakur Mandal, Tlrupati District (erstwhile SPSR Nellore

Distr;ct) was gianted by the Government vide G'O'Ms'No'429' Industries &

Commerce (M.1), Department dated'28'10'2002 in hvour of Sri Patan Mahaboob

Saheb for a Period of 20 Years'

. The same was executed by the then Assistant Director of Mines and Geology,

Neltore vide Proceedings No'3595/M/1994, dt'29'08'2003 w'e'f' 29'08'2003 to

28.08.2023.

.TheDirectorofM|nes&Geotogy,IbrahimpatnamVideD.DiS,ProceedingsNo.
378gO87lDBl2O20, dated z2'07'i022 has determined the said quarry lease for

non.obtainingofEnvironmentalClearanceandConsentforoperation(CFo)from
thecompetentauthoritiesunderRule-12(5)(h)(xii)ofAndhraPradeshMinorMineral
Concession Rules, 1966. As such there is no Quarry Lease in this area'

o Further submitted that, the lessee was reportedly passed away about 7 years ago'

Aspertherecordsofthisofficetheleaseholderhadobtaineddespatchpermitsfor
transportation of silica sand from his quarry rease since inception of quarry lease as

detailed below.
Silica Sand Permits obtained

(in MTs)Yearsl.
No.

02002-031
40002003-042
120002004-05
124002005-06
i81002006-075

2007-086
280502008-097
59s0

B
68002010-11
23615

10.
8911720L2-1311.

020t3-14t2.
2014-1513.

83002015-1614.
1010020t6-1715.

02017-1816.
02018-19t7.
02019-2018.
02020-2119.
0202t-22
02022-2327.

2,54t982TOTAL

9

3.

4.

36550

2009-10

I
20Lt-12

0

20.
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As such, status of the Quarry Leases as on the date oF inspection at the Quarry

Leases is as detailed below.

Further it is submitted tha! the then Assistant Director of Mines & Geology,

Nellore, technical staff accompanled with the officials of Regional Vigilance &

Enforcement Offlcg Nellore, and Revenue officials of Chillakur Mandal of Erstwhile SPSR

Nellore District, have Jointly inspected and the Silica Sand quarry lease held by Sri D.

vinay Kumar Reddy on 30.01.2022 and the silica sand quarry lease held by sri Y.

Janakirami Reddy on 3L.01.2022 and found certain irregularities and submitted their

inspection and survey reports. Later, the same reports were submitted to the then

Assistant Director of Mines & Geology, Nellore, to the Regional Vigilance & Enforcement

officer, Nellore, vide letter No. 2975lV&E/2022, dated: 10.10.2023 as per the reports.

Present Status: -

I. Sri D. Vinav Kumar Reddv:

The quarry lease area is inspected by the Regional Vigilance & Enforcement

Officer, Nellore, along with the technical shff from the O/o the Assistant Director of

Mines & Geology, Nellore and Revenue depar0rent officials on 30'01'2023'

As per the records available of this office the lease holder obtained dispatch

permiB for a quantity of 89,456 MTs for kansportation of silica sand as on 30'01.2023

from his quarry lease.

At the time of inspection, the inspecting officers observed following points in the

quarry leased area.

l.Noquarryingoperationswereobservedinthequarryleasedareaandnomachinery
was available at quarry site.

2. The representative of the Lessee sri Jogi Ankaiah, s/o Kasturaiah was present there'

3. As per the Approved Mining Plan, in the year 2022-23, the lease holder has proposed

totakeupquarryingoperationsbeWveenthegridsofE3gBg002-E399100&N1562200
flfSOZOOi (itrown in the Plate No.4) from North to South. On the day of inspection,

noticed freih quarry workings activities in between the grids of E399100-E399200 &

N1562000-N1562100.

4.AspertheApprovedMiningPlan,fortheyear2022.23,theleaseholdershallbe
.urryoit quarrying operations up to depth of 2'50 mts' As per the depth measurements

mentioned In survey repoft, the tease holder had conducted quarrying operations

beyondthedepthof2.50mtshereandthereintheleasedareaandexcavateda
quuntity of 7,020 MTs of Silica Sand beyond the depth of 2'5 Mts within the leased

area,

5. As per the Approved Mining Plan for the year 2022-23' the lease holder shall be left

50 mts buffer zone from spriig canal passing outside the leased area in the East side.

on the day of inspection, it ias observed that the lease holder already conducted

mineralexcavationsinthe50mtsbufferzoneareaintheextentofl4,S56Sq.Mts.

6.AspertheapprovedMiningPlanfortheyear2o22-Z.3,theleaseholderhasproposed
to take up casuarinas ptantaion towards south-west side demarcated in the Plate No.4

inbufferzoneareaofquarryleasedarea'onfieldobservationthereisnop|antationin
the proPosed area'

10
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8. As per records of this office the lease holder doesn't furnish the financial assurance

to the amount of Rs. 50,000/- in the form of Bank Guarantee' required under Rule-7 &

12(5Xc) of Mineral Concession Rules, 1960'

g.AspertheapprovedMiningplantheleaseholdershaltbetakenupgreenbeltinthe
peripheral buffer zone of 7.5 m width all along the boundary of the mine with

casuarinas prantation and proposed no quarrying ac,tivities in buffer zone area. on field

obseryationitwasnoticedthattheleaseholderhasnottaken.upplantationinbuffer
zone area, moreover he has excavated sirica sand over an extent of s62z sq.Mts/ 0'562

T,psperrecordsofthisofficetheleaseholderdoesn'thavefurnishedthemonthly
returns and Annuar returns, which are required under sub-Rute-3a(ii) & 3b(ii) ofRule-28

of APMMC Rules, 1966.

Hectares in buffer zone area'

MTs) of Silica Sand illegallY'

II. $ri Y. lanat<irami Reddv:

quarry leased area

l.Noquarryingoperationswereobseruedinthequarryleasedareaandnomachinery
was available at quarry site

ThequarryleaseareaisinspectedbytheRegionalVigilance&Enforcement
officer, Nellore, along with the technical staff from the o/o the Assistant Director of

Mines & Geology, Nellore and Revenue department officials on 31.01.2023,

Atthetimeofinspection,theinspectingofficersobservedfollowingpointsinthe

10. The lease holder had excavated and transported for a quantity of L'12'428

MTs(56,214Cu'Mtsx2(specificgravity)=L'L2'428MTs)ofSilicaSandasagainstthe
permit issued quantity of 89,456 Tonnes within the quarry leased area' Hence the

difference quantitY is 22,972 MTl

11. The leaSe holder had conducted quarrying operations outside the leased area

continuity with leased area to an extent of 8,4Q2 Sq. Mts/ 0.840 Hectares in sy' No'

5521P,556/P,5541?&566/Porgattavotuvillage'chillakurMandalandexcavatedand
transported for a quantity of L4,4lzMTs (7,23b cu. Mts x Z(speciflc aravity) = t4'472

2.TherepresentativeoftheLesseeSrilnuguntaSobhanbabuS/o.Rajaiahwaspresent
there and informed that quarrying activities are going on regurarry, on the day of

lnspection it was stopped due to cloudy weather'

3. As per the Approved Mining Plan, in the year 2022'23,the lease holder has proposed

to take up quarrying operations betw.tn tnt grids E405000-E405300& N1565600-

N1565800 (shown in-tne prate No.4) from North to south. on the day of inspection,

noticed quarrying activities in the proposed area'

4.AspertheApprovedMiningPlan,intheyear20?2.23,theleaseholdershallbe
carryout quarrying operations up to depth or z.so mts' As per the depth measurements

mentionedinsurueyreport,theleaseholderhadconductedquarryingoperationswithin
the prescribed depth of 2'50 mts in the leased area'

5. As per the approved Mining Plan, in the year 2022'23, the lease holder has proposed

to take up casuarinas plantation towards East side demarcated in the Plate No'4 in

buffer zone area of quarry reased area. on fierd observation there is no plantation in the

in the ProPosed area.
11
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6. On the day of inspection observed 718 MTs stock of silica sand in the leased area.

7. As per records of this office the lease holder does not furnish the financial assurance

to the amount of Rs. 1,20,000/- in the form of Bank Guarantee, required under Rule-7

& 12(5Xc) of Mineral Concession Rules, 1960.

8. As per the approved Mining plan the lease holder shall be taken up green belt in the
peripheral buffer zone of 7.5 m width all along the boundary of the mine with
casuarinas plantation and proposed no quarrying activities in buffer zone area. On field

obseryation it was noticed that the lease holder has not taken-up plantation in buffer
zone area, moreover he has excavated silica sand over an extent of 5,022 Sq. mts/
0.502 Hectares in buffer zone area.

9. The lease holder had excavated and transported for a quantity of 4,09,200MTs
(2,04,600 Cu. Mtr x 2 (speciflc aravity) = 4,09,200 MTs) of Silica Sand as against the
permit issued quantity of 5,33,575MTs within the quarry leased area. Hence there is a

difference quantity of 1,24,375 Tonnes of Silica Sand between permitted quantity and

excavated quantity, here permitted quantity is in higher side than the excavated
quantity.

At present those survey and inspection reports are under the purview of the
Regional Vigilance & EnForcement Officer, Nellore.

III. Sri S. Krishna Reddv:

L2

As per the records of this office, the Government vide G.O.Ms.No.142, Industries

& Commerce (M-I) Depatment, dated 30.03.2002 have granted a mining lease for
Sllica Sand over an extent of 17.949 Hectares I 44.35 Acres in Sy. No. 515/P of
Ballavolu Village, Chillakur Mandal, Tlrupati District (erstwhile SPSR Nellore Dist.) in
favour of Sri S.Krishna Reddy for a period of 20 years and the same was executed and

issued work orders vlde Procs. No. 483llqll993, dated 02.08.2003of Assistant Director

of Mines and Geology, Nellore for a period of 20 years i.e., froma3l'07'2003 to

30.07.2023. The same was transferred to Sri D.Sandeep by the Director of Mines and

Geology, Ibrahimptnam vide Proc. No.277510812023 dt.24.02.2023. But so far Transfer

lease deed not executed due to non-payment of requisite amounts and Security

Deposits. Meanwhlle Sri S.Krishna Reddy has submitted a representation with a request

to accept the Surrender of their Quarry lease along with the Notarized Affidavit in Rs.

50/- NJ Stamp Paper dated: 09.06.2023 received by this office on 30'11'2023.

In this connection, this office Royalty Inspector, along with Surveyor of this office

have conducted inspection and survey at the subject surrender quarry lease area on

16.06.2023 and reported that, some of the boundaries are disturbed in the field and

encroachment was noticed on NW, West and the gap area bewveen Northern and

southern parts of the quarry lease area and after calculation, it is arrived that 3,09,900

Cum i.e., 3,09,900@2.5 SP.G = 7,74,750 MT of Silica Sand was excavated within the

leased area and 50,100 Cum i.e., 50,100@2'5 SP.G = 1,25,250 MT of Silica Sand was

excavated outside the quarry leased area illegally. In total, 9,00,000 MT of silica sand

was excavated and transported by the lessee from within & outside the quarry lease

area.

Further submitted that, as per the records available in this oFfice and as per data

available in OMEPS online portal, the lessee has obtained despatch permits for

!3,20,644 MT of Sitica sand up to 31.05.2023 since inception of the quarry lease. But,

the excavated silica sand quantity within the quarry lease area is7,74,750 MT only'
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Thus, it ls construed that, the leaseholder has transported difference quantity of

5,45,894 MT of silica sand without valid seigniorage fee paid permits issued by the

Mines & Geology Department and also excavated and transported 1,25,250 MT of silica

Sand from outside the quarry lease area'

Further submitted that, soon after the above survey the Regional vigilance &

Enforcement officials have approached this office and had taken over the file into their

control for conducting an investigation in connection with a complaint and handed over

the file to this omce very recently. Hence, we were unable to take further course of

acfion in the matter. Fu*her submitted that this office will issue show .ause notice to

the then lessee in the matter soon'

Further submitted that, after receiving the file from the Regional vigilance &

Enforcement officer, nrupati, this office has issued show cause notice to the erstwhile

lessee Sri S. Krishna Reddy, vide Notice No. 4831/M 1L993, dated 01'05'2024'

This is submitred for kind perusal and necessary action.

Yours faithfullY,

(uZ \uu"'-%
Divisional Mines)& Geology Officer,

Gudu r, TiruPati District'
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(By RPAD)

GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES AND GEOLOGY

Offlce of
the Dlvlslonal Mlnes and Geology Otficer,

D. No. 19-2'7, NH-16,

OPP: Chlllakur Pollce StaUon,

Gudur - 524 4t2, TlruPatl DIst.

Show Cause Notice (Revised) No'483UM1L993' Date: OL'O5-2O24

Mines and Mlnerals - O/o the Div. M&GO, Gudur, Tlrupati District - Surrender

the quarry lease - Survey & Inspection conducted at Quarry Lease held by Sri

S. frisnni Reddy for Silica Sand over an extent of 17.949 Hectares/ 44'35

lcres in Sy. No. 515/P of Ballavolu Village, Chillakur Mandal, Tirupati District

(erstwhite Nellore District) - Encroachment and difference between permitted

quantity and excavated quantity noticed - Explanation called for - Regarding'

1. G.o. Ms. No. 142, Industries & Commerce (MI) Depaftment, dated:

30.03.2002.
2.ProceedingsNo.483tll"lltg93,dated:02.08.2003ofthethenAsst.

Director oi Mines & Geology, Nellore'

3. surrender uppi[uiion oi[do: 09.06.2023 received by this office on

13.06.2023.
4. Inspection & survey report of this office Technicat staff dated: 16'06'2023

*****

Sub

Ref: -

Adverting to the subject and references cited and inform that' through the

reference 3'd cited, the lease holder sri s. Krishna Reddy has surrendered the quarry

rease for sirica sand over an extent of Lr.g49 Hedaresr44.35 Acres in sy. No. 515/P of

Ballavolu Village, chillakur Mandal, Tirr.rpati Dist.ct (erstwhile Nellore District)' stating

In this connection, through the reference 4s cited' this office Royalty Inspector'

along with Surveyor of this olfice nru. iona'cted inspection and survey at the subject

surrender quarry tease area and repofteil;;;;re of the boundaries are disturbed in

the field and encroachment was noticed on NW, west and the gap area between

Northern and Southern parts of the oru,i tlur. ui.r:l1,,ftt' calculation' it is arrived

that 3,09,900 cum i.e., 3,09,900@2';'s;;-= 7'74'750 MT of sllica Sand was

excavated within the leased area and io,lbo au, l'e',.50,100@2'5 sP'G = 1'25'250

MT of Slllca Sand was excavated outsrie 1n. q'u"y leased area lllegally' In total'

9,00,000 MT of Sitica Sand was excava;".;1t;nsported by the lessee from within &

that the mineral is exhausted'

outslde the quarry lease area.

In thls connection it ls to inform that, as per the records avallable ln thls offlce

and as per dataavallable ln oMEPS on[n.'port,r, the lessee has obtalned despatch

permits for L3,?0,5iq vr o,tslllca sand 
'p 

t' ir'os']!zr slnce lnceptlon of the quarry

lease"But, the excavated slllca sand qru*,ry wlthln the quarry lease area ls 7'74'750

1

MT only.

I
I

!
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Thus, lt ls construed that, the leaseholcler has mlsused the translt permlts for the
dlfference quantlty of 5,45,894 MT of Slllca Sand wlthln the quarry lease area and also
excavated and transported L,25,250 MT of Slltca Sancl from outslcle the quarry lease
area.

In vlew of the above, Srl S. Krishna Reddy ls hereby dlrected to submit
detalled explanation wlth documentary evldence for the mlsused transit permits for the
quantity of 5,45,894 MT of Slllca Sand and also for the quangty of t,25,250 MT of Silica
Sand, excavated Illegally from the outside of the guarry lease area, within fifteen (15)
days from the date of receipt of this notice, Faillng whlch, necessary action will be
lnitlated as per rules In vogue.

[,u"\*,.*L
Divisional Mine\ & Geotogy Officer,

Gudur, Tirupati Dist.
To
Sri S. Krishna Reddy,
S/o Parasurami Reddy,
Plot No. 52, Door, No. B-4,
LEO Apaftment, 1* Cross Street,
Kanagathara Nagar,
Vaisa ravakka m, Alwa rthiruna ga r,
Tiruvallur, Tamil Nadu.

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of
information.

2

86



seiaa ap <seiaaap2023@gmail.com>

SEIAA, A.P- Hon'ble NGT(SZ), Chennai order dated.23.08.2023 in O.A.No.101 of
2022- Necessary action / Credible action- Requested-Reg -
1 message

seiaa ap <seiaaap2023@gmail.com> Thu, May 23, 2024 at 6:07 PM
To: pa-ms@appcb.gov.in, chiefengineer@appcb.gov.in
Cc: apseiaams@gmail.com

                                                                                                    Court case- Most Urgent
Sir,

It is to inform that a case was filed by BMK Reddy representing Green Society Coastal Corridor,
Chinthavaram Village, Chillakur Mandal, SPSR Nellore District registered as O.A.No.101 of
2022 (SZ) in the Hon’ble NGT, Chennai against illegal Silica Sand mining in SPSR Nellore
district.

The Hon’ble NGT heard the matter and issued directions to State Level Environmental Impact
Assessment Authority (SEIAA), A.P vide Order dated 23.08.2023 as follows:

“Let a detailed report be filed by the SEIAA – Andhra Pradesh reporting any violation of the
Environmental Clearance conditions and any excess mining being done by the private
respondents”.   

In this regard, the SEIAA, A.P addressed a letter to APPCB for report on 16.10.2023, 07.11.2023,
17.11.2023, 11.01.2024 and reminder mails on 08.04.2024, 16.04.2024, 07.05.2024, 11.05.2024.

Further, the SEIAA, A.P received a report dt.17.05.2024 from the Director, Mines and
Geology Dep.,  in O.A.No.101 of 2022 as per the Hon'ble NGT(SZ), Chennai order
dt.23.08.2023. Copy of the report is attached.

In view of the above, the  A.P Pollution Control Board is requested to take necessary action/
credible action as per the report submitted by the Director of Mines and Geology dt.17.05.2024 
as per the Office Memorandum dt. 12.12.2012, S.O.804(E), dt.14.03.2017and G.O.Ms No.120,
dt.01.11.2018,  under intimation to this office immediately.

with regards,
For SEIAA, A.P.  

2 attachments

Lr No.17870-D8-Nellore-2023, dt.17.05.2024-NGT O.A.No.101 of 202001.pdf
15021K

court order on 101 of 2022.pdf
509K

25/05/2024, 12:44 Gmail - SEIAA, A.P- Hon'ble NGT(SZ), Chennai order dated.23.08.2023 in O.A.No.101 of 2022- Necessary action / Credible…
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seiaa ap <seiaaap2023@gmail.com>

SEIAA, A.P- A court case filed in Hon'ble NGT(SZ), Chennai as O.A.No. 101 of
2022- Action taken report- Requested- Reg.
seiaa ap <seiaaap2023@gmail.com> Fri, May 24, 2024 at 3:52 PM
To: Director Mines and Geology <directormines@yahoo.co.in>, dmgap@ap.gov.in
Cc: apseiaams@gmail.com

Sir,

As per the letter dt.17.05.2024 submitted by Director, Mines and G in O.A.No.101 of 2022 action against the lease
holders are at present under approval by the  Vigilance &Enforcement   Dept., and action will be initiated after receipt
of the report by the V&G Dept.,.

In view of the above, the Director Mines and Geology is requested to submit whether the report is received from
Vigilance &Enforcement dept., and action initiated if any so as to submit the latest status report by SEIAA, A.P to
Hon'ble NGT, Chennai.

with regards,
For SEIAA, A.P.

On Mon, May 20, 2024 at 1:03 PM Director Mines and Geology <directormines@yahoo.co.in> wrote:

Dear Sir,

Please find the attachment. 

Regards,

Director of Mines and Geology,
Government of AP,
Ibrahimpatnam, Vijayawada.

----- Forwarded message -----
From: Nellore Section <nelloresectiond8@gmail.com>
To: Director Mines and Geology <directormines@yahoo.co.in>
Sent: Monday, 20 May, 2024 at 01:00:58 pm IST
Subject: Mines and Quarries – Case filed before the Hon’ble NGT(SZ), Chennai in O.A.No.101 of 2022 by Sri BMK
Reddy of Green Society Coastal Corridor, Chintavaram Village, Chillakur Mandal, SPSR Nellore – Order of the
Hon’ble NGT(SZ) Chennai dated 23.08.2023– Present status of the quarry leases called for by the Member
Secretary, SEIAA, AP – Submitted- Regarding.

Sir
Please see the attachment and send it to the SEIAA

Lr No.17870-D8-Nellore-2023, dt.17.05.2024-NGT O.A.No.101 of 202001.pdf
15021K

25/05/2024, 12:47 Gmail - SEIAA, A.P- A court case filed in Hon'ble NGT(SZ), Chennai as O.A.No. 101 of 2022- Action taken report- Requeste…
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